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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA 52/2024

IN THE MATTER OF

Navjot Singh Sidhu & others ... Applicants
Versus

State of Punjab & others ... Respondents

REPLY TO THE APPLICATION BY WAY OF AFFIDAVIT DATED 31.03.2025
Sir,

The applicant respectfully submit as under:

Preliminary Objections:

1. That the application of the respondents is neither competent nor
maintainable in the eyes of law. the state awarded the work to prepare the
DSR for District Rupnagar to the company namely “RSP Green Development
and Laboratories Private Limited” somewhere in April- May 2022. It was later
discovered that the M.sc (Geology) marksheet of Mr. Pinaki Roy, the Managing
Director of the above said company was found to be fake by SEAC, Tripura as
mentioned in their 6th meeting held on 21.01.2023 vide item number 5
Annexure Al attached. It is pertinent to mention here “That on 18.11.2024, a
reply was given by the Respondent, Deputy Commissioner Rupnagar, Ms.
Aashika Jain. However, upon obtaining information through an RTI application,
the applicant discovered that Mr. Himanshu Jain was the Deputy
Commissioner of Rupnagar on the said date. The reply received under the RTI
is annexed herewith as Anpexure A-2 and the translation of the same is
Annexure A-2/1. It appears that no officer is taking serious steps to curb illegal

mining.”

2, That the respondents are not serious about the mining operations as
number of times several requests were sent by the applicants to the

(i
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respondents but of no use. Prior to the public hearings for 4 mining sites at
villages Chandpur Bela and Nangran Iil on 08.01.2024 and Village Dayapur
09.01.2024 and Villages Palsari and Nangran | and ii on 15.01.2024. the llaga
Sangarash Committee, though unrecognized in its communication had raised
objections to these public hearings which is Annexure 3 to 5 attached. It is
pertinent to mention here that even during these public hearing people had
overwhelming rejected these sites which is attached as Annexure 6 to 9. The
minutes has prepared by the concerned department. Despite all these SEIAA
Punjab gave Environmental clearance to Village Chandpur Bela on dated
15.03.2024, Palsari on dated 15.04.2024 and Nangran |, Il and |1l on dated
31.07.2024 which are attached as Annexure 10 to 13. Subsequently, the work
was allotted to the contractors and mining is going on at mining sites Nangran
1, Il and 11l and Village Chandpur Bela.

3. That it is also pertinent to mention here that rampant illegal mining
activities have been ongoing for approximately the past two decades within
the sub-divisions of Nangal and Sri Anandpur Sahib, District Rupnagar (Ropar),
specifically in the riverbeds of the Sutlej and Swan Rivers and the Shivalik Hills,
particularly in and around Village Nangran Kalmot/Mauza Kheda Kalmot,
Hadbast No. 272, Tehsil Nangal. It is pertinent to note that, in response to the
notice issued in Original Application No. 624/2023 titled "Hills Vanish as Illegal
Mining Rampant in Beat Area", the Deputy Commissioner, Hoshiarpur, vide
communication No. 7168/DRA(M&T) dated 26.12.2023, has unequivocally
acknowledged the existence of such illegal mining (Annexure 14). In further
support of this submission, the Applicants have annexed photographic
evidence marked as Annexures 15 to 27, which depict the degradation of the
Shivalik Hills in Village Kheda Kalmot, as recorded through Google Earth Pro
imagery spanning from the year 2013 to 2023. Additionally, recent drone
footage, captured in the last week of March 2025, showcasing the current
state of the Shivalik Hills, the stretches of the Swan River from the Himachal
Pradesh border to its confluence with the Sutlej River, and the adjoining areas
of the Sutlej River near Village Agampur, Tehsil Anandpur Sahib, is being
submitted separately for your kind perusal and consideration via a pen drive.

On Merits:

1. That para 1 of the application is matter of record.

G,
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2. Thatpara 2 of the application is wrong and denied. The clause 4.1.1. sub
clause (p) is self-explanatory and its twostep process for public consultation
followed by public hearing in the preparation of final list of sand mining areas
to be included in DSR. The chapter 4 clause 1.1. sub clause p is as under:

P) public consultation-The Comments of the various stakeholders may be
sought on the list of mining lease to be auctioned. The State Government shall
give an advertisement in the local and national newspaper for seeking
comments of the general public on the list of mining lease included in the DSR.
The DSR should be placed in the public domain for at least one month from the
date of publication of the advertisement for obtaining comments of the
general public. The comments so received shall be placed before the sub-
divisional committee for active consideration. The final list of sand mining
areas [leases to be granted on riverbed & Patta land/Khatedari land, de-
siltation location (ponds/lakes/dams), M-Sand Plants (alternate source of
sand)] after the public hearing needs to be defined in the final DSR in the
format as per Annexure-V.

3 That para 3 of the application is wrong and denied as the DSR so
prepared have not followed the Sustainable Sand Mining Management
Guidelines 2016 and the Enforcement and Monitoring Guidelines for Sand
Mining 2020.

4.  That the para 4 of the application is wrong and denied. The exact
provisions in the Guidelines 2020-chapter 4 clause 1.1. sub clause mis as
under:

(m) The mining outside the riverbed on Patta land/Khatedari land be granted
when there is possibility of replenishment of material. In case, there is no
replenishment then mining lease shall only be granted when there is no
riverbed mining possibility within 5 KM of the Patta land/Khatedari land. For
government projects, mining could be allowed on Patta land/Khatedari land
but the mining should only be done by the Government agency and material
should not be used for sale in the open market.

Even in chapter 4.3 under the heading MINING PLAN sub clause (s) has been

further retreated as follows:
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s) Mining Plan for the mining leases(non-government) on agricultural
fields/Patta land shall only be approved if there is a possibility of
replenishment of the mineral or when there is no riverbed mining possibility
within 5 KM of the Patta land/Khatedari land. For government projects mining
could be allowed on Patta land/Khatedari land but the mining should only be

done by the Government agency and material should not be used for sale in
the open market.

5.  That para 5 of the application is wrong and denied. In fact, the state
awarded the work to prepare the DSR for District Rupnagar to the company
namely “RSP Green Development and Laboratories Private Limited”
somewhere in April- May 2022. It was later discovered that the M.sc (Geology)
marksheet of Mr. Pinaki Roy, the Managing Director of the above said
company was found to be fake by SEAC, Tripura as mentioned in their 6th
meeting held on 21.01.2023. In the same meeting SEAC Tripura further
recommended to SEIAA Tripura to backlist “RSP Green Development and
Laboratories Private Limited” in the Tripura State and also to take appropriate
action against Shri Pinaki Roy for illegally signing in the mining plans as
Geologist and same is attached as already Annexure 1.

6.  That the contents of para 6 of the application are wrong and misleading.

The replenishment study under chapter 5 titled as “Replenishment Study” in
the Guidelines 2020 has been discussed in detail and needs to be followed in
letter and spirit to access the accurate deposits of mineable River Bed Material
which is duly mentioned in the chapter 5.1 which is as follows:

5.1 Generic Structure of Replenishment Study

Initially replenishment study requires four surveys. The first survey needs to be
carried out in the month of April for recording the level of mining lease before
the monsoon. The second survey is at the time of closing of mines for monsoon
season. This survey will provide the quantity of the material excavated before
the offset of monsoon. The third survey needs to be carried out after the
monsoon to know the quantum of material deposited/replenished in the
mining lease. The fourth survey at the end of March to know the quantity of
material excavated during the financial year. For the subsequent years, there
will be a requirement of only three surveys. The results of year-wise surveys

(%
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help the state government to establish the replenishment rate of the river.
Based on the replenishment rate future auction may be planned.

Methodology for replenishment study requires highly technical and scientific
calculations based on accurate data like length of river, altitude of the river,
peak time discharge of river and other geographical and precipitation
characteristics of the region in the DSR of District Rupnagar. The basic data as
mentioned in Annexure R-4-1(page 1804, para no. 3 table no. 17 on page
number 59 of approved DSR) the corrected details of drainage system are still
not correct and accurate. These figures are completely different from peak
time discharge from various passages, super passages, syphons and aqueducts
as obtained from Bhakra Beas Management Board, Nangal for the years 2013-
2023 and the same is Annexure 22. The classic example is Usmanpur choe at
serial number 12 shows the peak time discharge of 2,50,000 Cusecs is
Annexure 2§, Similarly the other glaring mistake as mentioned on page
number 1803/1804 is regarding forest land cover in the table number 7 of
page number 37 of approved DSR for District Rupnagar as provided by DFO
Rupnagar vide letter number 11626 dated 31.01.2024, showing area closed
under section 4 and 5 of P.L.P.A. 1900 covering private forest to the tune of
26338.41 hectares or 263.38 sq. kms. There is no details available neither in
the DSR nor in the Revenue Department of District Rupnagar and it is pertinent
to mention here that the maximum illegal mining is taking on these forest
lands. Moreover, most of the agricultural and patta lands as shown in the DSR
are these forest lands or fertile agricultural lands. Another classic example in
table number 8 on page number 41 of revised and approved DSR, in which on
serial number 46 shows the total forest land of Village Bhallan, Hadbast
number 273, Tehsil Nangal, District Rupnagar is only 9 acres whereas the area
shown in the record of DFO Rupnagar as covered private forest under section 4
and 5 of P.L.P.A. 1900 is 497 acres.

The one column is completely missing from table number 18, page number 10.
Even the correct details of the salient features of rivers and streams on column
showing the ALTITUDE AT ORIGIN is completely missing. The place of origin of
Satluj river is shown as foothills of Shivalik and on serial number 26 Sirsa Nadi
is shown as Manasrover -Rakas Lakes

(
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s u::::iz:fz:t:;d; :~the application is r.natter of record up to the DSR
rict Web Portal of District Rupnagar but rest of the
contents of these paras are wrong and denied. The public hearing was never
conducted by the respondents. The respondents failed to provide the date on
which the work order to prepare the DSR for District Rupnagar was given to
M/S RSP Green Development and Laboratories Private Limited. A careful
perusal of para no. 5 shows that the process of preparation of the DSR was
definitely started after 12.04.2022 and completed before 01.09.2022 when the
draft DSR was put on a public domain/ web portal of District Rupnagar. This

means the whole process i.e. placing the work order to RSP Gr

een
Development and Laboratories Private Limited till the preparation of draft DSR,
was completed in just 5 months.

7

8.  That para 9 of the application is wrong and based on baseless facts. The

Guidelines of 2016 and 2020 have been largely ignored while preparing the

DSR for District Rupnagar.

9.  That para 10 of the application is also wrong and misleading and not
based on facts. At no point of time the original DSR approved on 27.12.2022
and subsequent amendments approved on 17.08.2023 and 15.07.2024 were
ever put for Public Hearing. No public hearing regarding the DSR Rupnagar was
ever held as required under 4.1.1. sub clause (p) of 2020 guidelines. Hence,

taking into consideration the objections and suggestion from the public does
not arise at all.

10. That para 11 and 12 of the application is absolutely wrong and denied.
The applicant concealed the material facts from this LD. Tribunal. No process
for public consultation and public heari

ng was followed. In addition to it, no
survey, audit etc. were conducted. It is pertinent to mention here that the
applicant alle

ged in the para no. 11 of the application that there were certain
inaccuracies noted by the department of Mines and Geo

logy but the said
inaccuracies was not minor or clerical mistakes rather the said inaccuracies

were dealt with the basic structure of the DSR. Furthermore, it is self-
explanatory in the annexure R3 of the respondent tha

t “would alter all the
important parameters of

the DSR including core information like extent and
location of the deposits/replenishment rates” which clearly shows that no

public hearing and survey of the lands were conducted by the respondents. It

(%
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is also absolutely wr .
typographical e:,ro o an.d denied that the said mistakes are inconsistencies
Y rde rather it is‘r'sn a:td dlsfcrepancies found during verification with official
atter of negligence and ¢
asu
process. alness toward the whole

11. That para 13 of the application is absolutely wrong and denied. The

apph.cant has to prove it strictly. It is pertinent to mention here that it was the
applicants that who took the responsibility or initiative and wrote the letters
time to time to the administration and concerned departments.

12. That para 14 of the application is also absolutely wrong and denied. Para
3 of the preliminary Objection may please be read as pa

rt and parcel in reply to
this para.

13. That para 15 of the application is wrong and denied. This is an exercise in
futility and to mislead this Hon’ble Tribunal.

14. Thatparal6b of the application is also wrong and denied. The DSR as
approved vide letters 27.12.2022 should be discontinued as the same has not
been prepared as per the Guidelines of 2016 and 2020.

15. Thatinpara17all the leases so far granted on the basis of DSR approved
vide letter dated 27.12.2022 should be cancelled immediately.

16. Thatpara18and 19 of the application is wrong and denied. The
respondent concealed the material facts from this Ld. Tribunal. Therefore, the
respondents are not entitled for any kind of relief from this LD. Tribunal.

It is therefore prayed that in the light of above stated facts and submissions
the original application 52/2024 may please be allowed in the interest of

justice.
SUBMITTED By
DATED - 35"1'“5 ' @
Mg\-ﬁ,ﬁt\ PURI
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

OA 52/2024

IN THE MATTER OF

Navjot Singh Sidhu& others ... Applicants
Versus

State of Punjab & others ... Respondents

AFFIDAVIT

I, Mahesh Puri aged about 36 S/O Sh. RampalPuri Residence of village ans P.O
Bhallan Tehsil-Nangal District -Ropar do hereby solemnly affirm and declare as
under do hereby solemnly affirm and declare as under: -

1. That the contents of the preliminary objections para no. 1 to 3 of the reply to
the application in the shape of affidavit and on merit para no. 1to 16 are true
and correct.

Z,T'I;at the annexures annexed to the reply to the application in the shape of
affidavit ase true and correct. .
\N““"?,'
mﬁm&é&:&‘f@u Cepaned
" VERIFICATION: -

Verified at Anandpur Sahib on thisjtday ofAP"’ZOZJthat the contents of the above
affidavit are true and correct which is based on the record of decree holder
company and nothing material has been concealed therefrom.

Deponent
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Certificate and Final year statement of marks of Sri Pinaki Roy in Geology
received from the Principal of the college-reg.

S. Verification of the M Sc.
in the year 2015.Response

The communication of the Principal, Ramdev Mahavidyalaya was placed before the Members of SEAC, Tripura for examination. In
the letter of the Principal, Ramdev Mahavid

%m:a\m.m:wo_nmu._%mﬂmﬂnaﬁwmﬁ..vmbmk_. Roy’s M.sc mark sheet is fake. This course is not
recognized by our institute. That's why there is no record of them in our organization”

ganization”. After careful examination, the SEAC, Tripura
has recommended the SEIAA, Tripura to blacklist RSP Green Developme

sﬂma_mvoBﬁonnmvS.rE.m:En Tripura State and also to
take appropriate action against Sri Pinaki Roy for illegally signing in the Mining Plans as Geologist.

Recommended & Approved by
O6/03)q9p
Prof. Umesh ka_:..»\. “B
Chairman, SEAC,Tripura

o302 @Q Qn«m am/q\w

Shri Sw. uﬁ:ﬂ&:i r Das,

Dr. Arjun Kumar De
Member, SEAC, Tripura 7-»50..»? SEAC, Tripura
" AN
o owﬂgp@ \ v/«/\.omﬁu % 25
Dr. Samrat Goswami, Dr. Mihir K
Member, SEAC, Tripura

Member Secretary, SEAC, Tripura

Page 16 of 16
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As mentioned in the above letter, Shri Himanshu Jain, 1AS, joined as Deputy Commissioner, Rupnagar, on

13-09-2024. He was on training for the Advanced Management Program in Hyderabad from 09-11-2024

to 17-11-2024. During his training period, the government assigned additional charge of the post of

Deputy Commissioner, Rupnagar, to Mrs. Ashika Jain, IAS, Deputy Commissioner, S.AS. Nagar. Shri
Rupnagar, on 18-11-2024 after

Himanshu Jain, |AS, resumed charge as Deputy Commissioner,

completing his training
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December 22, 2023

S w10

The Chairman,

State Environment Impact Assessment Authority, Punjab

T het= % Chandigarh

_ewaee  DearSir/Madam,

Subject: No to grant permission for starting mining operations pending Environmental
Clearance / Terms of References issued to the mining sites as per approved District Survey

< 4+ peport (DSR) District Rupnagar

. Onbehalf of the llaga Sangarsh Committee, Sri Anandpur Sahib, District Rupnagar, | would like
"™ to bring your kind attention to the item numbers 273.09 and 273.10 on the agenda of 273rd
meeting of State Environment Impact Assessment Authority (SEIAA) to be held on 26.12.2023

1. River Sutlej enters plains of Punjab at Nangal. Dams at Nangal and Bhakra were

P el 25
dedicated to the nation in 1954 and 1963 respectively. For the last 60 to 70 years there
A is no fresh river bed material (RBM) that might have been deposited in the riverbed or
oo along riverbanks of Sutlej. Till the confluence of rivers Sutlej and Swan or Suan near
e village Agampur on the left and Saidpur on the right for a stretch of approximately 20
% _;‘ kms only two small rivulets/khads namely Gagge Khad(length 2 kms) and Donal
k Khad(length 8 kms) fall in the mainstream Sutlej and hardly bring any significant
N amount of RBM during rainy season. The District Survey Report (DSR) for Rupnagar
Gl District published in 2023 and Punjab State Minor Mineral Policy 2023 have included
33 sites covering 395 acres in Annexures | & IV to mine RBM and the further process
e ge has been initiated by the Department of Mines and Geology, Punjab Government.
k" 4 2. While calculating the annual deposit data during Pre monsoon and Post monsoon 35
i b ghats have been shown to collect the data(pages 74 to 76, Table no 20). Actually 29 of
Rer 12 these ghats are in the stretch of 20 kms ( from Nangal Dam to the confluence of Rivers
Sutlej and Suan) where there is no Replenishment.
s 3. To calculate the Probable Replenishment on page97 Dandy-Bolton formula has been
.z 4 applied. The catchment area shown is 609 square kms for River Sutlej. In fact, to
; calculate the catchment area Table Nos 17 &18 on pages 60 & 61,DSR 2023, show that
e 26 small or big rivers/khads including Sutlej flow in the district along with their
il .« respective lengths and area drained. River Sutlejas per Table No 17, drains
oo 19,01,22,493.5 sq. kms. which is 57 times the area,pf India. Same is the story of other
.., ‘?’ streams and khads. Interestingly these figures have been straightway taken from DSR
L R s 2016 (Table Nos 12 & 13,pages 33 & 34). The resultant figures are for the entire district
e and the proposed mining sites in the DSR as well as in the Mining Policy are in an area
P 4
PR o3

“e
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with no Replenishment. Therefore, this entire exercise is wrong, misleading and
questionable.

4. River Swan is completely missing from both the DSRs. Infact this river, a major tributary

of River Sutlej, after entering Punijab from adjoining HP flows for about 12 to 14 kms
before falling into River Sutlej. The main thrust of the mining, legal or illegal, and
crushing industry has been the riverbed and banks of this river. More than one
hundred crushing or screening plants legal or illegal are operating day and night
flouting all norms in this stretch. In DSR 2016, it-was proposed to mine 60% of12 kms
area in length,100 mtrs in breadth and 1.5 mtr in depth resulting in 15,25,392 MT or
3,81,34,800 cft available mined material and subsequently tenders were floated and
works allotted. In the following years upto 2022 till the completion of the allotted
works this area has seen devastation at the hands of unscrupulous mining contractors
and crushing owners with the connivance of various government departments. By the
same formula it can be presumed that actual mining done is at least 50 times more(
12 kms lengthx500 mtrs breadth x15 mtrs depth will yield 1,90,67,40,000 cft or
7,62,69,600 MT).

5. Inthe DSR 2023, the proposed 45 mining sites covering 1389 acres in Annexures | & IV
in the Punjab State Minor Mineral Policy 2023 having both riverbed as well as
Agriculture/Patta/Khatedari lands are in the riverbed of River Swan and Shivalik-Hills
in Nangal Sub Division. During the last one and half year in the absence of sanctioned
and auctioned mining sites rampant illegal mining is going on unabated with the
connivance of the administration and government. This entire stretch is widened and
deepened more than 40 feet. Whatever Replenishment takes place during monsoon
season.is excavated illegally during monsoon seasan-only. There is no mechanism to
check illegal mining. Again the proposed availability of minable material is wrong and
misleading.

6. In DSR 2023 a new category of mining has been added i.e. Agriculture
land/Patta/Khatedari lands include 44 sites spreading over 882 acres covering fertile
agricultural land as well as Shivalik Hills. There are only 2 sites covering 12 acres in

Ropar Sub Division, 6 sites covering 50 acres in Chamkaur Sahib Sub Division, 8 sites
covering 20 acres in Anandpur Sahib Sub Division and rest of the 28 mining sites

covering 800 acres are in Nangal Sub Division. Village Nangran Kalmot,Hadbast No 272,
Tehsil Nangal, has the distinction of having 22 sites covering 714 acres and out of these
only 3 sites covering 52 acres are over the fertile land on the right and left banks of
River Swan while rest of the 19 sites covering 664 atres are in Shivalik Hills where illegal
mining is rampant and close to a dozen crushing units are operating day/night. A

reful perusal of pages 506 to 511 of DSR 2023 reveals ram ant illegal mining in the
Shivalik Hills and inclusion of these Hills as agricultural lands. All these mining sites in
the Hills are within 500 meters of each other but to avoid Environmental Clearance

from the Government of India these have been divided into 5 clusters so EC could be
managed from SEIAA,

7. Like the previous DSR 2016 the present DSR 2023 has been
manner. Data/figures provided by different departments d
contradictory. Some of the examples are as follows:-

prepared in a casual
on't match and are
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a) Table No 6 on page 30 shows 4 Blocks in Ropar district and these are Anandpur Sahib,
Chamkaur Sahib, Nangal and Rupnagar. Actually Nangal is a Sub Division not a Block

and these 5 Blocks are Anandpur Sahib, Nurpur Bedi, Rupnagar,Chamkaur Sahib and
Morinda.

b) The geographical extent of Rupnagar District differs from one table to another. As per
Table no 6 the total area of Blocks is 1356 squaré kms where as area shown in Table
No 7 on page 31 is 1382 square kms and if forest department is to be believed this
area would be 2117 square kms (as 2011 census area under forests is 517 square kms
which is 24.42% of the whole district). Even DSR 2016 has contradictory figures as far
as geographical extent of the district is concerned. Last pa ragraph on page 4 describes
this extent as 1440 square kms and Table No 8 on page 25 shows 1369 kms.

c) The classic example of contradictory figures regarding area under forest cover has
been provided by the district forest department, Rupnagar. On page 31 Table No 7 area
under Deciduous forests and Shrubs land is 218 square kms and 390 square kms
respectively and it adds up to 608 square kms. On page 32 as per 2011 census this
figure is 517 square kms. Interesting following pages from 33 to 44 Table No 8 village
wise land under forests is shown. After tabulation this figure turns out to be 10240
acres or 4096 hectares or 40.96 square kms. There are huge tracts of area under
Sections 4 & 5 of PLPA 1900 in most of the 617 villages of the district e.g. in village
Bhallan, Hadbast No 273,Tehsil Nangal, area under Section 4 is approximately 495 acre

but according to Table No 8 on page 42 at Sr No 46 area under forests is only 9 acres.
This is the same story in most of the villages. e

d) Inthe previous DSR 2016 area shown under forests is 26403 hectares or 264.3 square
kms on page 25 Table No 8. But Table No 10 on page 29 shows this area as 31937
hectares or 319.37 square kms.

e) Another classic example is the Drainage department. The data regarding rivers flowing

in the district, their drained areas, drainage pattesgs etc shown in Table Nos 17 & 18
on pages 59 to 61 have practically been copied and pasted from previous DSR 2016 as
shown in Table Nos 12 & 13 on pages 33 and 34 and have the same mistakes e.g. Sutlej
River is shown to be draining in an area covering 19,01,22,493 square kms which is 57
times the total area of our country. The River Swan is completely missing from the
same tables in both the DSRs. The catchment area shown in table on page 96 is for
River Siswan as is evident on page 97 in the DSR 2023.

35 Ghats were supposedly established to calculate annual deposits in the riverbed of
River Sutlej. Incidentally 29 of these ghats are shown in a 20 km stretch starting from Nangal
Dam to the confluence of Rivers Sutlej and Swan where Replenishment is zero. Thus,the
figures derived to apply to Dandy-Bolton formula are based on frivolous data and due to huge
mistakes in the collection process these figures can not be relied upon.

8. How was the lowest point of the riverbed determined as there is no description of
“BATHYMETRIC SURVEY" in the DSR ? (Bathymetric surveys allow us to measure the
depth of a water body as well as map the underwater features of a water body)
Therefore, the mining depth of 3 meter to 2 metats.is questionable. .
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9. What is the methodology adopted and how did‘ the surveyors reach the site to
determine the elevation of the sand bars when the river is flowing on both sides?

DSR 2023 does not show any study on maintaining "ECO FLOW" in the rivers or E- Flow
of rivers where mining has been proposed.

The “Sustainable Sand Mining Management Guidelines 2016"(SSMMG) and
"Enforcement and Monitoring Guidelines for Sand Mining 2020"(EMGSM) including
other instructions issued from time to time by Ministry of Forests,Environment and
Climate Change, Government of India have either been ignored or followed in minor
or insignificant manner. Few of the examples are as follows:-

o The rate of Excavation, under no circumstances, can be more than the rate of
Replenishment. In the above mentioned SSMMG & EMGSM the issue of
Replenishment has been extensively dealt with under various chapters
especially in pages 27 to 33 in the latter.

o As required in EMGSM, pages 6 to 8 and page 46 every mining site must have
Annual as well as Environment Audit and a committee constituted to complete
this exercise is required to include.;three non-government members
representing the local population.

o Similarly, before declaring any site as a mining site and inclusion in the DSR,
there is a requirement of Public Consultation and Public Hearing in EMGSM
page 19 chapter 4.1.1. sub clause -p and SSMMG page 55 sub clause 7.

o Data provided by different departments like Forests, Development and
Panchayats, Drainage, Agriculture, Mines etc is either factually incorrect and
wrong or resultant tabulation is hurriedly calculated. The DSR for Rupnagar
District cannot be relied on for authenticity and correct figures. (If given a

chance all the above mentioned and other discrepancies/shortcomings can be
argued and proved).

10.

p 4 18

Yesterday a NGT team visited shivalik Hills but there visit was kept a secret and local people
were not even informed. In another development a high level bridge on River Swan at village

Ailgran on Nangal - Kalwan- Nurpur Bedi- Ropar road was declared unsafe and subsequently
closed for all kinds of traffic.

\n view of the above you are, therefore, requested to immediately a) scratch the present DSR
for Rupnagar,b) ensure stopping of rampant illegal mining and crushing operations in the
state, c) to take necessary steps to ascertain the loss caused to the state exchequer and bring
culprits of this economic offense and environmental damage to the book.

Thanking you,

Yours Sincerely,
Tikka Yashvir Chand
For and On behalf of

llaga Sangarsh Committee, Sri Anandpur Sahib, District Rupnagar
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Sh. Anurag Verma IAS,
The Chief Secretary,

Punjab.

e Subject: Not to grant permission to mining in the Shivalik

- .

*

Hills of Village Nangran Kalmot, Hadbast no.
272, Tehsil Nangal, District Rupnagar.

Respected Sir,

I on behalf of “Ilaga Sangarsh Committee” Sri

M"* Anandpur Sahib, District Rupnagar would like to draw your

s.a attention to the following:

3
“ P CN

War S

1. That Village Nangren Kalmot, Hadbast number 272, Tehsil

Nangal, District Rupnagar is a big Village spreading over
3500 acres approximately covering fertile land, river bed of
River Swan and Shivalik Hills touching the boundary of the
District Hoshiarpur.

. That Mauza Khera or Khera Kalmot, though a separate

Panchayat yet is integral part of Village Nangran Kalmot
having common Hadbast no. 272.

. That Shivalik Hills in Khera Kalmot are designated as

‘Pahadi Zone’ in revenue records though land measuring
approximately 1500 acres Is not c:vered under section 4&5
of PLPA 1900 yet the same can not be classified as
agricultural land as per Survey of India toposheets and

Page 10f 14




Google Earth Maps the Hills and forest cover are very
visible.

4. That DSR 2023 for District Rupnagar shows 19 mining sites,
covering 649 acres in Village Khéra Kalmot and 3 mining
sites in Village Majari covering 25 acres shows this land as
agricultural land.

5. That more than a dozen crushing units, both registered and:
unregistered, have come up in this area and purchased
most of the land in this ‘Pahadi Zone’ and adjoining villages
indulging in illegal mining and crushing. The replies of
District Magistrate Hoshiarpur and District Magistrate
Rupnagar in O.A. no. 624 of 2023 is being reproduced here.

— - P.T.O. -

Page 2 of 14
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1 132

Before the Hon'ble National Green Tribunal
Principal Bench, New Delhi

Original Application no. 624 of 2023

Replyby wayof Affidavit on behalf of respondent number no. 5,
Deputy Commissioner, Rupnagar.

I, Deputy Commissioner Rupnagar, do hereby solemnly affirm

and state as under;

Respectfully Showeth that:-

1) The Hon'ble National Green Tribunal in suo moto exercise of its powers
on the basis of the news item dated 28.09.2023 published in The Tribune
itled “Hills vanish as illegal mining rampant in Beet area” has registered
Original Application No. 624 of 2023. It was reported that the mining
mafia is carrying out illegal mining in thesforests and mountaias and that -
the stone crusher operators in the villages of Kalewal-Beet, Khuralgarh
Sahib and Garhi Mansowal along with Mahindpur, Kheda Kalmot,
Bhangla, Haripur, Plata and Sapalwan Salsunga of Rupnagar District
have ravaged the green cover by illegal mining. The news Report further
states that illegal mining has reached to a record level of 200 fi. deep and
at some places, entire hills have been erased by the mining mafia and in
spite of the complaints, no action is being taken by the competent
guthorities.

‘2). That, this office has put in place a moaitgring mechanism in whicl it is .
holding special meetings with Senior Superintendent of Police, Rupnagar,
Mining Department, Pollution Control Board Regional Unit, Rupnagar

|
and concerned Sub Divisional Magistrates and had instructed them to

05 AR 2024 mbmna detailed report with special referencemi(henl(almotmxmng

- —

zone. (Annexure P1)
3) After that a committee was also formed vide letter n0.987-90/A/.D.R.A-3
dated 20.02.2024 by the Additional Deputy Commissioner (General),

~—— xS W e mim g
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133 | 2
Rupnagar and all stakeholders were instructed to submit pointwise
detailed joint report. The detailed report aleng with the notification of the
committee is enclosed at (Annexure-P2).
4) The committee submitted its joint report on 24.02.2024 with reference to
the order dated 20.02.2024and in compliance with the interim order in
OA no. 624 of 2023 as follows:-

“;;Ti a)  As per report of mining department In Khera Kalmot
&.-“' <2 Crusher Zone, total 15 no. of crusher units exist, out of which, right now
: 6 no. of crusher units are registered with Mining & Geology Department.
= R It is submitted that registration of 04 no. of crushers is revoked by
gy 0, Director, Mining and Geology, Punjab, and cases of additional 06 No. of
S R
B s Cases of revocation of crusher registrations sent via E-office file No.
N 644309 Dated 05/02/2024 and 637836Dated 25/01/2024 to higher
m authorities and is under process. As of 26.02.2024 current status of
' registration of crushers in Khera kalmot zone is as below:
Py B ot
5L
S o Active Registered Registration | Unregistered
y ‘ Revoked
=Y e .\‘ 1. Akme Stone | 1. Ganga Stone | 1. Bajri Bazar Stone
p— % ~ Crusher | Crusher .- -4 Crusher .
e e £o 2. Dasmesh Stone | 2. Grewal Stone | 2. Guru Kirpa Stone
"“;‘,_" g P Crusher Crusher Crusher
por > i ;/c 3. Gill Stone Crusher |3. Kalgidhar  Stone | 3. Ludhiana Crusher &
PP 4. Gurvinder Doaba| Crusher ‘Builders Pvt. Ltd.
g aagl o R - Stone Crusher 4. New Satluj Stone | 4.'Mahindra Stone
R e 5. Mahavir Stone |  Crusher Unit-] Crusher
mil gt . Crusher 5. Soma Stone Crusher
At - 6. New Punjeb Unit-1
R R Aggregates  and
S s Mineral Pvt.
B e 4 Limited
i Js s
. Ay
= HaR 204
AT e
T I
<t ST
Liedre; g%
ed&u‘k
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‘*Iw
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S,
As per PPCB, 07 no. of crusher units Consent to Operate (CTO) are
- : Revoked/Direction issued and 03 no. cases of revoking of CTOs are in
ok Moreover, the mismatch between figures of Mining and PPCB
“ S N department occurred because out of 13 crushers as reported in OA no.
Lol 624 of 2023, only 04 belonged to Khera Kalmot Zone, rest 09 were from
RET SE crusher zones other than Khera Kalmot. So, 09 number of crusher units
"’.‘f,‘.'“ f"’ that belong to crusher zone other than Khera Kalmot may not be
sss ?;f*" considered in this reply. The mistake is inadverent and is highly regretted.
-] Cog o a~
S e As per Mining Department As per PPCB
i = Name of Crusher | Name of | Name - of | Name of
e.g?? Units whose | Crusher  Unit | Crusher Unit | Crusher  Unit
e xR registration whose process of | whose CTO | whose process
s edeiis,. 42 revoked by | registration revoked/Directio | of CTO
competent revocation is|n issued by | revocation are
W authority under process competent under process
& authority ]
B T 1) Ganga Stone|1) Gill . Stone| 1) Gill.... Stone | 1) Mahavir
SR o Crusher (Vill| Crusher Crusher Stone
R Khera 2) Mzhavir Stone | 2) Guru  Kirpa|  Crusher
e bt Kalmot), Crusher Stone Crusher | 2) Gurvinder
2) Kalgidhar 3) Gurvinder 3) Dasmesh Doaba Stone
T o Stone Crusher Doaba Stone Stone Crusher Crusher
% & (vill Khera Crusher 4) Ganga Stone (Show Cause
Svicia. 4 Kalmot), 4) Guru  Kirpa Crusker: (Vill Notice  vide
e 42 3) New  Satluj| Stone Crusher Khera letter No. 223
i | Stone Crusher | 5) Dasmesh Kalmot), Dated
- A e Unit-1  (Vill.|  Stone Crusher |5) Kalgidhar 02/02/2024)
Sdnma’ Khera Kalmot) | 6) New Punjab| Stone Crusher |3) New Punjab
FRa 4) Grewal Stone Aggregates (Vill  Khera Aggregates
Crusher (Vill and Mineral| Kalmot), and Mineral
ey ity “Khera Kalmot) | ~ Pvt. Limited | 6) New™= Satluj| Pvt Limited
0.+ s o (E-office file No. Stone Crusher
i ol 644309Dated Unit-1  (Vill.
05/02/2024 and Khera Kalmot)
N 637836 Dated | 7) Grewal Stone
& L 25/01/2024) Crusher (Vill
05 wir 7} Khera Kalmoy)
.
Page 5 of 14
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A ¢ Hence, out of 15 No. of crusher unit situated in Khera Kalmot Crusher
ST zone, the action on 10 No. of crushers is being takian by both the Mining

;,,\4. department and action on 09 No. of crushers is being taken by PPCB
:ﬁ\, A department and Show Cause Notice has been Issued by Mining

Department to the rest 5 No. of Crusher Units dated 23/02/2024situated in
Khera Kalmot for mining contraventions.

;:_:i Apart from above, it is worthy to inform that the crusher units installed in
"y Khera Kalmot Crusher zone do not fall under Section 4/5 of Punjab Land
v ; Preservation Act, 1900.
ey b)  As per PPCB, The EC imposed on the Crusher units
e situated in KheraKalmot Crusher Zone till date is as follows:
» o
e Sr.No.[ Name of Crusher & Address EC Imposed
S B
1 Ganga Stone Crusher, Vill. Khera eEC of Rs. 18.50 lacs

o 42 Kalmot imposed.

& 2 | New Satluj Stone Crusher Unit 1, *EC .of Rs. 17,62,500
e~ g Vill. KheraKalmot imposed.
s A 3 | Guru Kirpa Stone Crusher Vill. *EC of Rs. 18.50 lacs
w i Khera Kalmot, Sri Anandpur Sahib, | imposed.
o Rupnagar
RS 4 |Kalgidhar Stone Crusher, Vill. *EC of Rs. 18.50 lacs
Sk &E Khera Kalmot, Nangal, Rupnagar Jmposed.
il S 5 Grewal Stone Crusher, Vill. Khera [eEC of Rs. 37,500
4 3 Kalmot, Nangal, Rupnagar imposed.

% .za

m : A The process of recovery of above EC imposed have been initiated by the
o PPCB department with higher authorities vide E-mail dated 23/02/2024.
> o c)  As per Police department, total 22 no. of FIRs have
h": been registered for mining contraventions against crushers installed in

Khera Kalmot crusher Zone& in year 2023, As per mining department 27
” 85 mar % of demand notices have been issued to mining offenders amounting to
Rs 51.89Cr.
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d)  As per PPCB department, directions have been issued
to all the crusher units mentioned in clause (b) under section 33-A of
Water Act and under section 31-A of Air Act for closure of respective

136

f’* gf crusher unit and legal action by PPCB departmenf ¢ under process.
A e Currently, all the crusher units established in Khera Kalmot zone are non-
@* operational and for any Violations of mining policy by these crusher units
. k,.? committed in the past, demand notices have been issued to the concerned
Sl crusher units. Furthermore, the mining department has initiated the
i ] process of cancelling/suspending the registration of crusher units situated
-~ TEQN T} along the hills in the Khera Kalmot Crusher Zone.(Annexure P3)
‘{;f g) S)  Itis further submitted that the District Administration has been regularly
b monitoring the activities and has also issued strict orders to stop violation

e of mining and to conduct night patrolling in the K¥era Kalmot Zone with
AR e the help of drone and in coordination with the field staff. Also various
e check posts have been established in this district for checking of heavy
’?‘* —h- : loaded vehicle carrying unauthorized mining materials and if any vehicle
L ‘ found without requisite documents, strict action..is being taken as per
""‘_. ;‘ section 74/75 of Punjab Minor Minerals Rules 2013. Additional check
O posts have recently to enhance been approved and monitoring through
S cameras namely Swara, Nangran, Bhallan and Agampur zone under DMF
IR N to stop Violations of laws.

man 6)  “Thattheabove said facts are true and correct to thessest of my knowledge
Mjbv* which is based on the official records maintained in the office of the
L A, ing i

VERIFICATION %

;,* That all the contents of p paru no. 1 lo6aretrue&Co of my
i :mggm .gdl\e?d(\ﬂ‘m'@ office record and nothing has been
mr"'” s L g 2TLEINT00

'“fﬂ‘ Pl‘u erm: 3 S . _,:“.
Deley " g (o 1UE
;;‘.* 0's MAR 20U T GH KA i | N‘()“;k‘n:l;w-
n 44 .Nug‘f.on‘pPuu'\‘—“ '
oy '.':.'
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o g ? eHTS foud afies - 3 - figgr Wimrese, glimn o -
L 3B % OFFICE OF THE DEPUTY COMMISSIONER - CUM -

-5 DISTRICT MAGISTRATE, HOSHIARPUR
DRA (M) Branch "™+

T,
Hon'ble National Green Tribunal,
Principal Bench,
New Delhi
No. &R /DRA(M&T) Dated: 2.7 /'»/ >

SUBJECT:  Regarding OA no. 624/2023 Titled as “Hills vanish’ as illegal mining
rampant in beet area.”

Reference:

Notice of Honble NGT Principal Bench, New Delhi (Faridkot House)
dated 22.11.2023 in the above matter.

With reference to the above matter, it is sabmitted that vide this office lelter no.
5934/CRA (M & T), Dated:- 13.10.2023 it was reported that the Joint Inspection by the officers of

both the Districts (Hoshiarpur and Roopnagzr) wis conducted-ems. 102075 at 10.00 AM and in
pursuance (o this joint inspection, SDM, Garhshank
itee (comprising of Tehsikdar Garhshan

had submitted the report of the
5DO, Mining, Garhshankar, DSP (Mining),
mw.kmwdrm.M)mhnknamlmauw.mMmm
office, which was as under (copy enclosed)-

“The committee members alang with the officers from the District Roopnagar i.e
SDM., Sai Anandpur Sahib, SDO, Mining, Nangal, Naib Tehsildar, Noorpur Bedi, Range officer,
Noorpr Badi conducted the joint inspection at village Kalewal Beet along the boundary of the
Destrict Hoshiarpur and Distrct Roopnagar. And the spot visit concluded that the place of
illegal mining falls in village Kheda Kalmot, Tehsi] Anandpur Sahib,

District Roopnagar.”
Thnbuvenpmt:hzwidluqnisilc losures, s again submitted for your
kind corsideration and perusal, please.
Endlosure; As above.
—— 4
,‘lJ
BV
Deputy C sioner,
Hmhiy!»u;._
Endst. No. DRA(M&T) Daled:-

‘ A copy of this lefter is forwarded 1o The Deputy Commissioner, Roupnagar, for
infcrmation snd necessry sction please. g 2R

+ K
Deputy Commissioner,
Hoshlarpur.

11
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6. That now on the basis of this DSR 2023 for District
Rupnagar. The District Mining Officer held a public hearing
for starting mining operations in this zone on 15.01.2024
for Nangran I and Nangran II clusters covering 88.71 or
222 areas/ha. As a matter of fact, the work had already
been allotted to the contractors and they were actively

involved in illegal mining and collection of royalty from the
crushing units, even before the so called “Public Hearing”
s was to take place on the above noted dates.

= S TN

% 7. That these Shivalik Hills mainly consist of sand, clay, gravel

— and small boulders and during mgnsoon season the rate of
: -~ erosion is very high. PLPA 1900 and subsequent Acts were
:, :, Y specifically enacted by The British and Government of India
. from time to time to save these scattered/ broken mountain
T v ranges starting from Dehradun to Jammu. Hence there is
zero scope of replenishment of RBM or any other mineable
mineral in these hills.
;; 8.That all parameters for allowing mining in
g agricultural/patedari/khatedari lands do not apply here, we
L o
" are reproducing a part of earlier communication dated
—dk 25.01.2024 on the same subject as follow:
i. “Because these two projects and 26 other mining sites covering
e Rt
RS 801 acres out of 44 mining sites spread over 882 acres in District
s 1 Rupnagar under Agricultural land/Patta land /Khatedari land
h-‘-"‘-,’.’ . "o e
B are in Nangal Sub Division alone. This is nearly 90 % of the total
J | agricultural sites in the district.
. e e
oA o
Dm Page 9 of 14
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ii. Because 22 mining sites spread over 679 acres (19 in village
Nangran Kalmot, Hadbast number 272 and 3 mining sites

covering 25 acres in adjoining Village Majari, Tehsil Nangal) are

%9« TLO VR F Ry

in Shivalik Hills and these mining sites are in the Hilly Zone or

< o
b »

.:: “Pahadi Zone” and identification of lthese sites as Agricultural
land/Patta land/ Khatedari land is wrong, misleading and
misrepresentation of the land records.

"‘ iii. Because, this being the Hilly Zone, there is a zero scope of
o Replenishment. No replenishment, No excavation. As a matter

of fact, Shivalik Hills are heavily eroded during monsoon season.

:“ ? There is no question of any replenishment in the hills.
ik Because all these 28 mining sites in Nangal sub division are not
=3 b covered under: -
i
e a) Sustainable Sand Mining Management Guidelines 2016
. Mining of Sand: - (Page 58) .
m i The Committee further observed that due to the floods, the
A agricultural land of farmer is destroyed and rendered infertile.
| u: 4; Further the farmer loses his livelihoéa' as the produce of his land
g is destroyed by flood and become unsalable. The farmer is also
B deprived of the right of lifting sand from his land. He is
,w,,., therefore, left helpless and destitute and leave their land in
"’:‘t: search of job. The Committee observes that "mining operation”
) means any operation undertaken for the purpose of winning any
;o
OIS Page 10 of 14
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mineral. Accordingly, if desilting is undertaken perse with the
objective of winning a mineral, then only it will be construed as
a mining operation. Apparently, if the desilting is undertaken

not for winning any mineral, it will not be construed as mining

A b

operation and therefore, the farmer can remove the sand from
the land without requiring the requisite permits. However, the
Committee strongly feels that the farmer be given the right to use
and dispose-off the sand accumulated over their land post flood,
by incorporating the necessary provisions in the Mines and
Mineral (Development and Regulation) Act, 1957". Removal of
sand from the agricultural field by the owner farmer of the land
from environment point of view will not be considered as mining
operation and its removal and disposal can be allowed without
the requirement of environment clearance till it is done only to
the extent of reclaiming the agricultural land. The sand
deposited after flood only be removed, so no mining / digging
below the ground level is allowed. For removing sand in case
where private land has gone into thg river due to erosion, the
requirement of mining lease and gx-wironment ciearance will
continue. This operation of removal of sand deposited on
agricultural field should be done afggt" a mapping of deposition
is done by the Land Management Committee of the Gram
Panchayat. The sand so deposited post flood can be removed by

the farmer owning the land / group.of farmers affected by this

Page 11 of 14
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post flood sand deposition or the Gram Panchayat

" Customary
rights to remove and dispose off the $and should be given to the

farmer affected by deposition of sand on account of sudden flood

in his agricultural land.

(b)Enforcement and Monitoring Guidelines for sand mining

2020 Chapter 4.1.1 Sub Clause m (Page 18)

m) The mining outside the riverbed on Patta land/Khatedari
land be granted when there is possibility of replenishment of
material. In case, there is no replenishment then mining lease
shall only be granted when there is ng riverbed mining possibility
within 5 KM of the Patta land/Khatedari land. For government
projects, mining could be allowed on Patta land/Khatedari land
but the mining should only be done by the Government agency

and material should not be used for sale in the open market.
Because illegal mining is rampant in Shivalik Hills in Nangran
Kalmot for the last 1520 years and respective Punjab
Governments have not taken any effective /concrete steps
/measures to check this menace. Survey of India conducted its
last survey in the 2004 and we have ali the toposheets for Shivalik
Hills in District Rupnagar. A careful perusal of these toposheets
shows no mining activities of any‘,._kind in Villgge Nangran
Kalmot, Tehsil Nangal at the time of survey. Till the inclusion of

these sites in the District Survey Report 2023 no mining site was

Page 12 of 14
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ever identified or auctioned in Shivalik hills for mining
purposes.” i

9. That we have come to know that this proposal to grant
mining permission, Environmental Clearance and
subsequent assessment of impaet on the Environment is.
being put for approval in the meeting of SCAC Punjab and
to be held on Tuesday 26.03.2024 or in near future.

10. That as far as M/s RSP Green Developments and
Laboratories Private Limited are concerned we have already
brought to your kind notice, our view point in detail in a

separate communication sent to you and other concerned
officials of Punjab Government.

In View of the above it is absolutely clear that mining and
crushing cannot be allowed in Shivalik -Hills under present
circumstances. Hence, I on behalf of "“Ilaga Sangrash

Committee”, Sri Anandpur Sahib, District Rupnagar, demand
the following:

e Not to grant Environmental Clearance and other
permissions to start any mining and mining related
activities,

e Immediately, withdraw these mining sites, appoint a
committee of experts and local habitants as provided in
"The Sustainable Sand Mining. Guidelines 2016 and
Enforcement and Monitoring Guidelines for Sand Mining
2020 provisions to enquire into the whole mining activities
in Shivalik Hills since 2004 to the present day.

Page 13 of 14
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« Take appropriate and necessary steps and actions to bring

X S 2 a

bida 5
3 2

i

to the book all the violators/collaborators/ perpetrators of
this crime who have looted the Government exchequer

and destroyed the environment, ecology and economy of
the area.

Thanking you, Dated: 25.03.2024
Yours Sincerely

Tikka Yashvir Chand

For and on behalf of

Ilaaga Sangarsh Committee,

Sri Anandpur Sahib,

District Rupnagar,

Page 14 of 14
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The Chairman,

Punjab State Environment Impact Assessment Authority,

Chandigarh.

Subject: Not to grant environment clearance for the mining sites

covered under the Agricultural lands/Patta/ Khatedari lands

as per District Survey Report 2023 for District Rupnagar.

Respected Sir,

Respectfully, on behalf of Ilaaqa Sangarsh Committee, Sri

Anandpur Sahib, District Rupnagar, | would like to bring to your
kind notice the following: -

That public hearing for 2 mining projects i.e. Nangran Kalmot Part
I and Nangran Kalmot Part 11 covering 88.71 hectare or 222 acres

was held on 15.01.2024 at 3:00 P.M. at Village Nangran Kalmor,
Tehsil Nangal District Rupnagar.

Sir, Tlaaga Sangarsh Committee, Sri
Anandpur Sahib

» Tequests you not to grant environmental
clearance for these projects

Because these two projects and 26 other mining sites covering 801

acres out of 44 mining sites spread over 882 acres in District

Rupnagar under Agricultural land/Patta land /Khatedari land are
in Nangal Sub Division alone. This is nearly 90 % of the total
agricultural sites in the district.

Page 1 of 14
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2. Because 22 mining sites spread over- 679 acres (19 in village

Nangran Kalmot, Hadbast number 272 and 3 mining sites
covering 25 acres in adjoining Village Majari, Tehsil Nangal) are in
Shivalik Hills and these mining sites.are in the Hilly Zone or
“Pahadi Zone” and identification of these sites as Agricultural
land/Patta land/ Khatedari land is wrong, misleading and

misrepresentation of the land records.

. Because, this being the Hilly Zone, there is a zero scope of

Replenishment. No replenishment, No excavation. As a matter of
fact, Shivalik Hills are heavily eroded during monsoon season.

There is no question of any replenishment in the hills.

. Because all these 28 mining sites in Nangal sub division are not

covered under: -

a) Sustainable Sand Mining Management Guidelines 2016
Mining of Sand: - (Page 58)

The Committee further observed that due to the floods, the
agricultural land of farmer is destroyed and rendered infertile.
Further the farmer loses his livelihood as the produce of his land
is destroyed by flood and become unsalable. The farmer is also
deprived of the right of lifting sand from his land. He is
therefore, left helpless and destitute and leave their land in
search of job. The Committee obseryes that "mining operation"
means any operation undertaken for the purpose of winning any
mineral. Accordingly, if desilting is undertaken perse with the

objective of winning a mineral, then only it will be construed as
L O ! :
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a mining operation. Apparently, if the desilting is undertaken
not for winning any mineral, it will not be construed as mining
operation and therefore, the farmer can remove the sand from
the land without requiring the requisite permits. However, the
Committee strongly feels that the farmer be given the right to use
and dispose-off the sand accumulated over their land post flood,
by incorporating the necessary provisions in the Mines and
Mineral (Development and Regulation) Act, 1957". Removal of
sand from the agricultural field by the owner farmer of the land
from environment point of view will not be considered as mining
operation and its removal and disposal can be allowed without
the requirement of environment clearance till it is done only to
the extent of reclaiming the agricultural land. The sand
deposited after flood only be removed, so no mining / digging
below the ground level is allowed. For removing sand in case
where private land has gone into the river due to erosion, the
requirement of mining lease and environment clearance will
continue. This operation of removal of sand deposited on
agricultural field should be done after a mapping of deposition
is done by the Land Management Committee of the Gram
Panchayat. The sand so deposited post flood can be removed by
the farmer owning the land / group of farmers affected by this
post flood sand deposition or the Gram Panchayat. Customary
rights to remove and dispose off the sand should be given to the
farmer affected by deposition of sand on account of sudden flood

in his agricultural land.

Page 3 of 14
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(b)Enforcement and Monitoring Guidelines for sand mining 2020
Chapter 4.1.1 Sub Clause m (Page 18).

m) The mining outside the riverbed on Patta land/Khatedari
land be granted when there is possibility of replenishment of
material. In case, there is no replen_ishment then mining lease
shall only be granted when there is no riverbed mining possibility
within 5 KM of the Patta land/Khatedari land. For government

projects, mining could be allowed on Patta land/Khatedari land

but the mining should only be done by the Government agency

and material should not be used for sale in the open market.

. Because illegal mining is rampant in Shivalik Hills in Nangran

Kalmot for the last 15-20 years and respective Punjab Governments
have nor taken any effective /concrete steps /measures to check
this menace. Survey of India conducted its last survey in the 2004
and we have all the toposheets for Shivalik Hills in District
Rupnagar. A careful perusal of these toposheets shows no mining
activities of any kind in Village Nangran Kalmot, Tehsil Nangal at
the time of survey. Till the inclusion of these sites in the District
Survey Report 2023 no mining site was ever identified or
auctioned in Shivalik hills for mining purposes. As pointed out by
Deputy Commissioner District Hoshiazpur in his letter mentioned
below rampant illegal mining is going on in Village Nangran
Kalmot (Kheda Kalmot) Hadbast Number 272, Tehsil Nangal
District Rupnagar.

il
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Principal Bench,
New Delhi

No. HEZ  /DRA (M &), Datec: xe/w/»;
SUBJECT:  Regarding OA no. 624/2023 Titled as “Hills "vanish’ as illegal mining

rampant in beet area.”

Reference:  Notice of Hon'ble NGT Principal Bench, New Delhi (Faridkin House)
dated 22.11.2023 in the sbove matter,
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pursuance to this joint | P SDM, Garhskh

“gain submitted for your
kind consideration and Perusal, please,
Enclosure: As aboye,
A /;i
%\
: D'P'IWCMAMam.
Hoshigrpur
:'*- h: DRA(M&T) Dujeg e
€OPY of this ltter s forwarded (o The G
“"-ﬂunndnn.'y action plonse, D'My""'“""""" Roupnagar, for
——
DryltyEun“;:;.Ion«,
Hoshiarpar,

Figure 1 letter of DC Hoshiarpur to NGT
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6. Because the issues of [LLEGAL M.INING and Monitoring

Mechanism have been extensively explained and discussed and

detailed provisions /guidelines provided in the Enforcement and

- Mining Guidelines on Sand Mining 2020 as reproduced below

5 3
(page 48 to 57)
9.0 MONITORING MECHANISM
L 9.1 lllegal Mining
‘ _;; The Hon’ble Supreme Court in its Judgment dated 2.08.2017 in W.P 114 of 2014 in the matter
m—. of Common Cause Vs Union of India & Ors, inter-alia passed the following: Para 128. The simple
<em AR reason for not accepting this interpretation is that Rule 2(ii-a) of the MCR was inserted by a

notification dated 26th July 2012 while we are concerned with an earlier period. That apart,

as mentioned above, the holder of a mining lease is required to adhere to the terms of the

mining scheme, the mining plan and the mining lease as well as the statutes such as the EPA,
g the FCA, the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and
Control of Pollution) Act, 1981. I any mining operation is conducted in violation of any of these
T requirements, then that mining operation is illegal or unlawful. Any extraction of a mineral
: jh through anillegal or unlawful mining operation would become illegally or unlawfully extracted
e mineral.” In view of above Judgement, any mining activities which are not governed under the
Provision of Environment (Protecti on) Act, 1985, The Water (Prevention & Control of Pollution
» b Act, 1974, The Air (Prevention & Control of Pollution) Act; 1981, Forest Conservation Act-1980,
“ "“ Wildlife Protection Act - 1972, shall be considered as illegal mining within the provision of
;;' section 21(5) of Mines and Minerals (Development & Regulation) Act, 1957 (MMDR Act) and
d ' the concerned authority shall take necessary action within the provision of MMDR Act. As per
Po— the provision of 23(C) of MMDR Act, the State Government is empowered to make rules for
< 4‘- preventing illegal mining, and transportation
R & storage of Illegal minerals, All such mining which qualifies under illegal, shall be dealt with
- - in the provision of MMDR Act by the concern authorities. State Pollution Control Board (SPcB)
e is the nodal authority in the State for dealing with cases refated to pollution or environment
vl ;', management coming under the purview of the Water (Prevention and Control of Pollution)
ot 14 Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981 and the Environment
/"".{"',"! Protection Act 1986. SPCB shall Initiate appropriate action under the provision of these acts
) for non-compliance of violation of the provisions.
i - 9.2 Environmental Damage due to lllegal mining
g i
‘!? ,,; * Page 6 of 14
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The environmental damages incurred or resulting due to illegal mining shall be assessed by a
committee constituted by District Administration having expertise from relevant fields, and
also having independent representation of locals and State Pollution Control Board. Guidelines
for assessment of ecological damages prescribed bﬂ/ ‘t'he State Government or Concerned
Pollution Control Boards or any other authority shall be applicable and compensation as fixed
shall be paid by the project proponent, in light of Hon’ble National Green Tribunal orders.

9.3 Monitoring of Mining near Inter-district or inter-state boundary

There are situations where bifurcated river becomes district boundaries or state boundaries
in such situation it is difficult to assess the mining potential, or to have close monitoring and
enforcement of the regulatory provision. Such challenges have been identified and dealt with
in SSMG-2016. However, in the absence of any standardized procedure, the monitoring has
not been effectively practiced. This has been hightighted by the High Power Committee
constituted by NGT in the matter pertaining to illegal mining.

The districts/state sharing the boundary shall constitute the combined task force for
monitoring of mined materials, mining activity and also should actively participate in the
preparation of DSR by providing appropriate inputs. la.such cases, the draft.DSR so prepared
shall be put up for public consultation in both the districts through respective district
administration website. The task force shall meet every quarter to reconcile the data collected
during the period and identify any gap/ lapses based on the outcome of such meeting. The
respective district shall take action/ corrective measures. Effort shall be made for real-time
data sharing between both the district. The task —force shall include essentially the
representative of respective districts from the mining department, transport department,
regional office of SPCB concerned and a reputed citizen nominated by district administration.
The Taskforce shall be headed by officer not less than ADM rank and quarterly outcome shall

be submitted to District administration. In addition to the above, there is a need for strict
surveillance, particularly at night. The State of Gujarat has already initiated a program called
“Trinetra’ for night surveillance by using night-vision drones to control illegal mining incidents.
This program is giving satisfactory results. Such type of system may also be developed by each
State within a reasonable time. A typical standard operating procedure for assessing illegal
mining by the committee constituted shall, but not limited to, include the steps given in the
following table. However, the process of assessing can be modified based on site-specific

conditions and any deviation shall be recorded in the report with proper justification.
Suggestive standard Practice for assessing lllegal mining

Page 7 of 14

Veaiy



’ P oy Tow
s A%
sﬁ..‘“)o 4

B2

S
=S 0N
arwap. £

Yoy

TR cvieavew

2748

Step 1 The assessment team should collect the information and documents prescribed in the
Pre-Requisite section.

Step 2 The assessment team should verify the applicability/validity of statutes under EPA-
1986, Air and Water Act, MMDR 1957, State Mines and Mineral Rules, etc.

Step 3 Field visit should be conducted for identification of mining lease area (in hectare) and
boundary pillar constructed to indicate the same.

Step 4 With the help of GPS instrument, the team should assess the area where any extraction
or mining have been carried out on the day of visit and calculate the mined-out area in a

hectare.

Step 5 If available, the team may avail the use of latest satellite images for calculating the total
mined out area. .
Step 6 The team should verify the Ground / Surface Level (in meter above MSL) of at least 04
highest points in or around the area where mining has been done. The Ground/surface level
will then be computed based on averaging of 04 highest points verified by the team.

Step 7 With the help of Depth Measurement kit or any depth measuring instruments, the
depth should be measured for at least 04 points in the mined-out area. For computing, the
depth, averaging of the value obtained at 04 points should be done.

Step 8 Verification of compliance conditions of Environmental Clearance and Consent to
operate, mining methodology under Mining Plan

Step 9 Identification of vulnerable impacts observed on the field and non-compliance of
conditions of Environmental Clearance and Consent to Operate.

Step 10 Field Survey for identification, monitoring and verification of ecological species based
on the information available and documents mentioned in the Pre-requisite section.

Step 11 Preparation of inventory of machinery used/observed on the field (optional)

Step 12 Preparation of inventory of hydraulic structures observed on the field (optional)

Step 13 Water sampling for assessment of water quality including physical and biological
parameters. (optional)

Step 14 Reconciliation collation of data/information—and compilation to maintain violation.

Step 15 Identification of restoration plan and computation of cost of the restoration plan.

9.4 Monitoring Mechanism A uniform monitoring mechanism is required to assess the
regulatory provision in quantitative terms, with robwst institutional and legal framework.
Based on past experience and suggestions avallable, the following requirements are suggested

for defining a mechanism for monitoring of mining activities which will help in identification

- Page 8 of 14
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of mining which is operating either illegally or are violating the regulatory provisions. Some

suggestion will facilitate direct or indirect information to help in such an assessment.

1. All precaution shall be taken to ensure that the water stream flows unhindered and process

of Natural river meandering doesn'’t get affected due to mining activity.
2. River mining from outside shall not affect rivers, no mining shall be permitted in an area up

to a width of 100 meters from the active edge of embankments or distance prescribed by the
Irrigation department.
3. The mining from the area outside river bed shall be permitted subject to the condition that
a safety margin of two meters (2 m) shall be maintained above the groundwater table while
undertaking mining and no mining operation shall be permissible below this level unless
specific permission is obtained from the Competent Authority. Further, the mining should not
exceed nine-meter (9 m) at any point in time.
4. Survey shall be carried out for identifying the stretches having habitation of freshwater
turtles or turtle nesting zones. Similarly, stretches shall be identified for other species of
significant importance to the river ecosystem. Such stretch with adequate buffer distance shall
be declared as no-mining zone and no mining shall be permitted. The regulatory authority as
defined for granting Environmental Clearance, while considering the application of issuance of
ToR and/or EC for the adjacent block (to non-mining zone) of mining shall take due precaution
and impose requisite conditions to safeguard the interest of such species of importance.
5. District administration shall provide detailed information on its website about the sand
mines in its district for public information, with an objective to extend all information in public
domain so that the citizens are aware of the mining activities and can also report to the district
administration on any deviation observed. Appropriate feedback and its redressal mechanism
shall also be made operational. The details shall include, but not limited to, lease area, geo-
coordinates of lease area and mineable area, transport routes, permitted capacity, regulatory
conditions for operation including mining, environmental and social commitments etc
6.A website needs to be maintain to track the movement of centralised sand mining and a

Centralised server system should be made to manage the data related to sand mining across
India.

7. The mineral concession holders shall maintain electronic weighbridges at the appropriate
location identified by the district mining officer, in ordes&o ensure that all mined minerals from
that particular mine are accounted for before the material is dispatched from the mine. The

weighing bridge shall have the provision of CCTV camera and all dispatch from the mine shall
be accounted for.

..
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8. The mineral movement shall be monitored and controlled through the use of transit permit
with security features like printing on IBA approved MICR papers, Unique bar/QR, fugitive ink
background, invisible ink mark, void pantographs and watermarks papers or through use of
RFID tagged transit permits and IT /IT-enabled services. Such monitoring system shall be
created and made operationalised by State Mining department and district level mining officer
shall be responsible for ensuring that all legal and operational mines are connected and
providing the requisite information on the system. Regular check and associated report shall
be submitted to DLTF and uploaded on the website.
9. State Government shall constitute a District Level Task Force (DLTF) under the Chairmanship
of Deputy Commissioner/District Magistrate/Collector with Superintendents of Police and
other related senior functionaries (District Forest Officer, District transport officer, Regional
officer- SPCBs, Senior Officer of Irrigation Department, District Mining Officer) with one/two
independent member nominated by the Commissioner.concerned. The independent member
shall be retired government officials/teacher or ex-serviceman or ex-judiciary member.
The DLTF shall keep regular watch over the mining activities and movement of minerals in the
district. The DLTF shall have its regular meeting, preferably every month to reconcile the
information from the mining activity, and other observations made during the month and take
appropriate corrective and remedial action, which may include a recommendation for
revoking mining lease or environmental clearance. The DLTF may constitute an independent
committee of the expert to assess the environmental or ecological damage caused due to
illegal mining and recommend recovery of environmental compensation from the miner's
concern. The recommendation may also include action under the provision of E(P) Act, 1986.
10. The area not identified for mining due to restriction or otherwise are also to be monitored
on a regular basis by the DLTF. Any observations of mining activity from the restricted area
shall be reported and corrective measures shall be initiated on an urgent basis by the DLTF.
11. The dispatch routes shall be defined in the Envirormental Clearance and-shall be avoided
through densely habituated area and the increase in the number of vehicle movement on the
road shall be in agreement with the IRC guidelines / carrying capacity of the road. The alternate
and dedicated route shall be explored and preferred for movement of mining to avoid
inconvenience to the local habitat. The mining produgtion capacity, by volume/weight,.shall
be governed by total permissible dispatch calculated based on the carrying capacity of
dispatch link roads and accordingly, the production should be regulated.

Page 10 of 14
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12. The movement of minerals shall be reconciled with the data collected from the mines and

various Naka/check posts. Other measures may also include a general survey of the potential
mineable area in the district

which has not been leased/auctioned or permitted for mining due to regulatory or other
reasons.

13. The location and number of check post requirement shall be reviewed by DLTF on a regular
basis so that appropriate changes in location/number could be made as per the requirement.
Such review shall be carried out on a regular basis for the district on inter-state boundary or
district providing multiple passages between two districts of different states.
14. The district administration shall compile the information from their district of the
permitted and legal mined out minerals and other details and share such information and
intelligence with the officials of the adjoining district (Inter or/and Intra State) for
reconciliation. The information shall include the area of operation, permissible quantity, mined
out minerals (production) the permitted route etc., and other observations, especially where
the mine lease boundary is congruent with the district boundary. Such coordination meeting
shall be held on a quarterly basis, alternatively in two district headquarters or any other site
in two districts decided mutually by the District Magistrate.
15. The mining department shall include submission of an annual environmental audit report
as one of the conditions in the mining lease agreement. The annual audit for each river bed
mining lease shall be carried out and the audit report shall be uploaded on the website of
district administration. The audit shall be carried out by an independent team of 3 members
nominated by District Collector/Magistrate/Commissioner comprising of Ex-Serviceman,
ExGovernment officials of repute, Professor or Person having experience of

mining/environment. The guidelines and method of the audit shall reflect adequately the

monitor-able parameters and output and reflect .

the compliance status with respect to the conditions imposed by the regulatory authorities

including conditions of Environmental clearance.

16. The in-situ and ex-situ environmental mitigative measures stipulated as EMP, CER, CSR and

other environmental and safety conditions in mines,including the welfare of labours shall
properly reflect in the audit report.

The respective State Governments have failed miserably to follow

these model guidelines.
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7. Because Department of Mines has already allotted the projects and

excavation is being done, Hence, this Public Hearing conducted
on 15.01.2024 for the above-mentloned projects is an exercise in
futility and just to cover up the paper trail. The actual provision of
the Public Hearing is clearly mentioned in chapter 4.1.1 Sub
Clause (p) at page number 19 of Enf;orcement and Monitoring
Guidelines for Sand Mining 2020 as reproduced below: -
“Public consultation-The Comments of the various stakeholders
may be sought on the list of mining lease to be auctioned. The
State Government shall give an advertisement in the local and
national newspaper for seeking comments of the general public
on the list of mining lease included in the DSR. The DSR should
be placed in the public domain for at least one month from the
date of publication of the advertisement for obtaining comments
of the general public. The comments so received shall be placed
before the sub-divisional committee for active consideration. The
final list of sand mining areas [leases to be granted on riverbed &
Patta  land/Khatedari
(ponds/lakes/dams), M-Sand Plants (alternate source of sand)]
after the public hearing needs to be defined in the final DSR in

land, . desiltation . location

the format as per Annexure-V.”

. Because as pointed out in earlier communications to SEIAA, this

District Survey Report 2023 for District Rupnagar Punjab has been
prepared by the company RSP Green Development and
Laboratories Pvt. Ltd. and the MSC (Geology) certificate of Mr.

Page 12 of 14
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Pinaki Roy, the Managing Director of the above said company has
been found to be fake by Tripura SEAT and Tripura SEIAA.

9. Because so many discrepancies/ short comings/ mistakes in the
above-mentioned District Survey Report 2023 for District

Rupnagar Punjab have already been brought to your kind notice

through our previous communications to you on 22.12.2023,

06.01.2024 and 07.01.2024 (e mails enclosed).

g s So in view of the above, it is therefore requested that District
= *‘ Survey Report 2023 for District Rupnagar may please be
; . ‘: immediately discarded and other related follow up actions like

‘ issuing of tenders, allotments of _projects, issued terms of
el references, Environmental clearances etc. be stopped and also take
- .'-:, nh necessary steps to check rampant illegal mining
B And above all order preparation of freg_})h District Survey Report for
:“ _:‘ District Rupnagar as per Sustainable Sand Mining Management
";; Guidelines 2016 and Enforcement and Monitoring Guidelines on
Sand Mining 2020 and in the light of Judgments and Orders of
?;_‘ 3’ Hon’ble National Green Tribunal and Hon’ble Supreme Court of
S India involving local people in the whole exercise.
vt
Thanking you,
el

> o-"\"-‘- L

Yours Sincerely

L] Tikka Yashvir Chand
S ;’ For and on behalf of
R llaaga Sangarsh Committee,
LR
e Sri Anandpur Sahib,
¥ i '.‘ Page 13 of 14
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Proceedings of the Public hearing conducted on 15.01.2024 at 11:00 AM in connection with
the application filed by the Executive Engineer Rupnagar, Drainage cum Mines & Geology
WRD Punjab for obtaining Environmental Clearance under EIA notification dateé
14.09.2006 for mining of minor minerals in the revenue cstate of village Palsari, Brahmpur,
Tehsil Nangal, District Rupnagar.

The following were present to supervise the proceedings.

1. Ms. Anamjyot Kaur,
Sub Divisional Magistrate.
Nangal. Rupnagar

2. Er. Anuradha Sharma,
Environmental Engineer,
Punjab Pollution Control Board,
Regional Office, Rupnagar.

Apart from the above officers, Er. Harshant Kumar, XEN Mining. Rupnagar and
Er. Lakhdeep Singh, SDO, Mining and Kuldeep Chand, Block Level Extension Officer. DIC,

Rupnagar were also present. . )
At the outset of the public hearing, Environmental Engineer, Punjab Pollution

Control Board. Regional Office, Rupnagar welcome the supervising-cum-presiding officer and
people from adjoining towns/villages who came to attend the public hearing of this proposed
project.
She explained that Executive Engineer Rupnagar, Drainage cum Mines &
Geology, WRD Punjab has proposed to setup mining project for mining of minor minerals
@35152 TPA in an area of 5.21 hectare in the revenue estate of village Palsari, Brahmpur. Tehsil
Nangal, District Rupnagar. After considering the application of the company. the State
environment impact assessment authority (SEIAA), Punjab had issued Terms of Reference to the
company for preparation of draft EIA study report. Now, the company has submitted draft EIA
report to the Punjab Pollution Control Board for conducting public hearing of the project as per

the procedure prescribed in the EIA notification dated 14.09.2006. She also apprised the public

present there about the requirement of conducting of public hearing before deciding the

application filed by the company for getting the sand clearaase for mining of minor;mincrals for
the above mentioned site. She also brought to the notice of public that a copy of the draft EIA
report along with the executive summary of the same was submitted by the XEN Mining,
Rupnagar to the office of Deputy Commissioner, Rupnagar, GM, DIC, Zila Parishad and
Environmental Engincer, PPCB, Regional Office, Rupnagar for access to the public and other
stake holders.
Thereafter, the Environmental consultant engaged by XEN, Mining was requested

10 elaborate the main features of the project and the draft EIA study report. The Environmental

consultant gave details of project which are as under:
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Name of the i Sand Mining Project |
Project o |
""1* of Project i Mining of minot mineral i.c. sand from Swtlej riverbed i
»‘mu Lettermo | "SEIAA/PB/MIN/2023/TOR/43 Dated 05.10.2023 R
and Dare ; ‘
Project _ Executive Enginecr/Rupnagar, Drainage cum Mines & Geology. Water |
Proponcnt Resources Department, Punjab
Address- XENDMO, Drainage cum Mines and Geology WRD Punjab.
Room No. 145, D.C. Complcx Mini Sccretariat. Rupnagar.
FW"“ ﬁlll&gc- Palsari, BramJ)hur Tehsil-Nangal. District- Rupnagar, State Pun)a_h_.
Features within I. | Archacological important | Nil '_
10km Radius | paaces t
| _Iwnd life sanctuarics Nil |
Rcccrvcd/l’rotectcd forest | Nil - ! '
' | iv. Hlstoriul Places Nil . O £
! v. | River/Canal Sutlej River o N
| " vi | Industries Nil _
I ' vii. [ Biodiversity Heritage Site"+ Nil ] |
Total Land 521 Ha
| S
Product: |
Production [ Yo [ RESERVES N
Capacity i
Total _ . _ }
Reeeverable Mineable i
Mineable i
Reserves (Tonnes) (40% of |
{ Reserves |
‘ Mineable Reserve)
| (Tonnes) |
| First 87881 35152 | |
f Second 87881 = 35152
f Third 87881 35152
| Total 262629 105456 ‘
o Itis i‘tsell'lhc raw material used for building and construction.
aterials/:
No. of Workers | 30
Cost of the Rs: 1,47,63,840 (Approximate)
rroject_ (Rs.)
Cost on EMP : Capital cost for EMP approx. Rs. 9,09,184 and recurring Cost for EMP

|

will be approx. Rs.2,95,000/Annum.

il

The material will be excavated by open-east semi mechanized method and
loaded directly into traciors by the workers themselves. The operation will

be done only from sun rise 1o sun set. So there is no power requirement for

;‘ | the mining activity.
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Domestic
S | 1.35KLD
KLD Dust Suppression 4KLD T
| Total water requirement ES KLD ‘
R St < SRS, e
Muent

Domestic wastewater = 1,08 KIL.D ' -

Mobile toilet with Septic tank followed by Soak pit.

v t_nmu
mbient Air
ality

PMa s, PMyo, SOz, NO3, CO, Lead and Free Silica levels monitored for the
period April to June 2023 {
Average valuc of ambient air result at project location are found to be: PMun
=61 pg/m?, PMas -33.12 pg/m’, SO;2-7.12 pg/m’ and NO2 = 22.5
ug/m’. The baseline air quality levels as per the National Ambient Air
Quality Standards prescribed for residential and industrial arca (Standards 1
arc 100, 60, 80 and 80 pg/m’ for PM,o, PM2s, SO; and NO; respectively). |
The results when compared with National Ambicnt Air Quality Standards |
(NAAQS) of Central Pollution Control Board (CPC B) for "Industrial. |
Residential, Rural and Other Areas" show that the average values of ambient |
air quality parameters are well within the stipulated limit. )

'Water quality

Total 8 groundwater samples (7 within.the study area and 1 at project
location) were collected in the 10 km of study area for chemical and
biological analysis. The groundwater qualities of the study area is
satisfactory. No metallic or bacterial contamination was found in the l

water

quality.

Noise
environment

zone. Noise levels varied from 47.2 to 52.5 Leq dB (A) during day time
and during night time noise levels ranged from 37.8 to 41.6 Leq dB (A).
There are several other sources in the 10 km radius of study area, which
contributes to the local noise level of the area

Ambient noise levels were measured at & locations - core as well as buffer \

Foil environment

were collected and analyzed. The texture of soil is sandy clay. The
organic matter, nitrogen, potassium and phosphorus content of the soil are
moderate. pH of all the soil samples is within the acceptable range. No
impact on soil will be there due to expansion of the project.

Total 8 soil samples (7 within the study arca and 1 at project cha;ion)

|
1

[Air Pollution
koltml

« Loaded vehicles will be covered with tarpaulin.

« PUC certified vehicles will be used. ...

e Overloading will be avoided.

o Plantation will be carried out along the approach road and vicinity area.

o Periodic air quality monitoring will be done and adequate measures will
be done. \

oise Control

« Proper maintenance of vehicles will be done on regular basis.

e Necessary Personnel protective equipiaent will be provided to.the !
workers,

« Adequate silencers will be provided in all the diesel engines of vehicles.

» Minimum use of horns and speed limit of 10km/hr in the village area.

* Plantation will be carried out along the approach road and vicinity area

e
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Health & Safety | of s S ————
' ey | e l.nh\?ur Wvll.be made aware of the ways of working and safety measures. ,
. MCdfcal facilities & first aid boyes along with anti-venom will be
provided in the mine premises. )
I . H.callh Awareness Programmes and camps shall be arranged for local
villagers,

nd

“nvironment

-— — = ,_M-—
t?onhoﬁn. Monitoring to be done by the Cell consisting of:

ell l. Owner !
2. Project In-charge J

'Fugiti.vc emission shall | EMﬁﬁned l'c_)c];'lly within working area and
emission at haul road will be controlled by water sprinkling and
, plantation

o 13 Environmen Consultants

|k“l-:l.l/Adtlitknul Additional Environmental activities (Rs, 1.5 per MT

Environmenta) (The amount may be deposited to Forest Departiment for utilization of the

lActi\'itk-s same for development of green area(s)/bell(s))
(1.05.456*1.5)= Rs.1,58,184

Thereafter, Environmental Engineer, Environmental Engineer. Punjab Pollution Control
Board. Regional Office, Rupnagar brought into notice of public present at the venue of hearing
that as per the provision of EIA notification, 2006 as amended from time to time. The persons
present at the venue may scek any information or clarification on the proposed project from the
project promoter and may also raise objections, if any. It was also brought into the notice of the
persons present there that the information or clarification or objections raised by them and reply
given by the project proponent will be recorded in the proceedings of the hearing, which will be

oSy ‘f” sent to SEIAA. Punjab for further consideration. Accordingly, she requested the persons presents
'_‘lmz ““‘ in the hearing (o seek information or clarifications or raise objections. if any on the project one
Aavedion st

= by one.

" Sr. | Name of the | Question / suggestions / information ~~Fhe answers given Yo the
on i no. person clarification that has been asked by the | question  / suggestion /
L. i person . information / clarification that

R | has been asked by the person
o 1. | Ramesh He told that distance of site from Bhakhra | No answer was given.
Kumar Nangal Dam is only 3 Km and mining can
w Village create destruction to dam structure. So
- kalitran mining should not be done here. - .
He was assured that proper rules

: 2. | Balram
, Singh,village
! Palsari

Mining should be only done upto 5 ft only
upto 25 to 30 ft and proper rules and
regulations should be followed.

and regulations will be followed.

village

(V 3. | Dr. Ravinder
Deewan

, Badlehri

g

This site is Satluj river not Khad, Silt is
not formed at this site. No increase in the
river bed has been observed from past 50-
60 years. So mining should not be
permitted here.

o

No answer was given.

4. | Yashveer
Village
| Pathreri

Due to mining bore depths in their farms
is increasing,

No answer was given.

I
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m e
village Ajaoli i ‘;o;: Bb;;‘ V[v)hich company | Environmental Consultant
Reicet): ind who( .Illr:lcl Survéy tinformed that DSR has been
o o is the head of | prepared by M/s RSP Green after
pany? survey of the area,
2. If no replenishment of material is
] done then no mining activity shall
6. | Tikka Village thc carricdout. S e S
Bhallan B D;nﬂm rmscq same concern regarding | The  Authorities noted  the
SR preparation and he told that if | suggestions.
mining is done as per the rules, then they
all will permit mining activity. He asked
that the present authority should explain
.\vhy mining is not being done as per the
instructions issued by the Government of
India during 2016 and 2020. He further
claimed that all figures and data
mentioned in draRt EIA study are
wrong/fake. —

7. | Dutt Hans 1.No truck is found covered while taking | He was told that he can complain,
Kumar the material from the mining site. if trucks are moving without
Village 2.He suggested that manual mining can be | covering. {
Kaltran done and Jharnas can be allowed.

8. | Surjeet Singh | Mining is done 1ill 90 to 100 fi in some | XEN Mining told that he cannot |
Village Dher | areas of Ropar. comment upon the past actions. |

9. | Jaswant There is problem of floods due to mining | No answer was given. |
Singh Village | in nearby villages. i
Patti Lower !

10.| Prem Lal, He asked about the total mining area of | Environmental Consultant gave
District the site and suggested proper survey of | the details that mining site is of

Agriculture | satluj river shall be done from Agampur | 5.21 hectare and other points were i
Production | to Nangal and objected for mining,| noted by the authorities. }
committee proposed in Satluj river. =

Thereafter, the Environmental Engineer, Punjab Pollution Control Board, Regional

else wants to ask any more questions or

Office, Rupnagar requested the public that if anyone
ections about the propo'sed project, he may come forward
asked to raise their hands who are in the favor of this projec
ir hands in favor of mining project. She then asked the p
r of this project and about 80% of the people raised hands in
rsons marked their attendance on attendance

Hat.no one came forward.. Afier that
1, about 20% of people
eople to raise

obj
people were
present there raised the
their hands who are not in the favo
opposition of mining. In public hearing, 99 pe
register.
The public hearing ended with vote of thanks to the chair and public present in the

public hearing. oval bodf-u o\ ot w.ﬂ”wvm

Mﬁa nud Lol eyelurdlre

v \y‘\ :
,«‘»\o‘
Ms. Anantjyot Kaur,
Sub Divisional Magistrate,
Nangal, Rupnagar

Er. Anuradha Sharma
Environmental Engineer
Punjab Pollution Control Boar:
Rupnagai
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. '.;Z. " Proceedings of the Public hearing conducted on 15.01.2024 at 03:00 PM in . ith
i A the application filed by the Executive Engineer Rupnagar, Drainage cum Mincs & Geology,
< 3 ; WRD Punjab for obtaining Environmental Clearance under EIA notification dated
14.09.2006 for mining of minor mincrals in the revenue estate of village Nangran Kalmot (1&
e 2), Tehsil Nangal, District Rupnagar.
cenTTA W oA
,.; 4 .. The following were present 0 supervise the proceedings.

1. Ms. Anamjyot Kaur,
Sub Divisional Magistrate.
Nangal. Rupnagar

SRCNES I =Y
: s i Fnglos
ey Punjab Pollution Control Board,
et Regional Office, Rupnagar.
: Al Apart from the above officers, Er. Harshant Kumar, XEN Mining. Rupnagar
N and Er. Lakhdeep Singh, SDO, Mining and Kuldeep-Chand. Block Level Extension Officer.
N W03 DIC. Rupnagar were also present during Public hearing.
m At the outset of the public hearing, Environmental Engineer. Punjab Pollution
) Control Board, Regional Office, Rupnagar welcome the supervising-cum-presiding officer
s o and people from adjoining towns/villages who came to attend the public hearing of this
o e proposed project.
e 2 She explained that Executive Engineer Rupnagar, Drainage cum Mines &
m Geology. WRD Punjab has proposed to setup mining project for mining of minor minerals
@1721496 Tons in an area of 88.71 hectare in the revenue estate of village Nangran Kalmot
gi (1&2), Tehsil Nangal, District Rupnagar. After considering the application of the company.
T the State environment impact assessment authority (SEIAA), Punjab had issued Terms of

Reference to the company for preparation of draft EIA study report. Now. the company has
Wt submitted draft EIA report to the Punjab Pollution Control Board for conducting public
hearing -of the project as per the procedure pugsgribed in the EIA notification dated

b- -~ 14.09.2006. She also apprised the public present there about the requirement of conducting of
e public hearing before deciding the application filed by the company for getting the sand
” clearance for mining of minor minerals for the above mentioned site. She also brought ta the
“ < notice of public that a copy of Ilhe draft EIA report along with the exccutive summary of the \”‘
rr .j._ same was submitted by the XEN Mining, Rupnagar T the office ol Deputy Commissioner.
: Rupnagar, GM, DIC, Zila Parishad and Environmental Engineer, PPCB, Regional Office.
” Rupnagar for access to the public and other stake holders.
Thereafter, the Environmental consultant engaged by XEN. Mining was

'*';' requested 1o elaborate the main features of the project and the drafl EIA study repont. The
o Environmental consultant gave details of project which are as under:
ol
2.3 | _

: Name of the | Sand mining project. -
g Project -
i 0 i -

J



e R ' 2 7 ? icultural Land ‘\
Type of Project Mining of minor mineral i.c. sand from agri alion B
—_— o] Nill
| Features  within Archaeological Important places I
! 10Km Radius I Wild 1.ife sanctuaries - ‘___Nl o
| NS i
| Reserved/Protected forest . hl'_l )
Historicalplaces - _Ni" o
| River/canal {:_ .j\iv_nn—'ﬁ:i_ -
. Biodiversity/l leritage site L b_Nf" )
7 . " e o ——— - —— — P e —— .\ s ‘I
= Total Land $8.71 Ha _'
S LN e e — e — |
- v Production Vear wise development and production for three years is tabulated
” helow for Nangra Kalmot(Part-1)
i 7 Mincable area (Ha ﬁ)—cplh Recaverabl ¢ Mintahl:l
= Year otalarea-Safety  {(m) eserves (Tonnes) (60%of
oy ! rea= Mineable area) Mineable Reserve)
o | F Block-l | Block-1l
o [ st T 3818 | 1985 | 527369
' Sccond | 2| 2775 19.05 | 513864
: || Thid [ 73172693 | 1866 | 030 250288
T | | o o . 1291521
,-t_ |
Lo |
e . . |
l Year wise development and production for three years is tabulated 'l
1' below for Nangra Kalmot (Part-2)=- ' ‘
. -l
A Year Mineable area (Ha )| Dep Recoverable I
ds. (Total area- Safety th(m) | Mineable Reserves
e area=Mineable area) (Tonnes) (60% of
* | i1~ | Mincable Reserve)
- ! First 15 16.11 1 143325 |
e _ Second 2 15.60 1 143325 ]
: : Third 3 14.90 0.50 143325 ]
- : Total - 429975
3 i f e
o Rew Materigly/: It is itself the raw material used for building and construction S
4 sources | ]
v No. of Workers Proposed Manpower: 100 workers will be hired.
k. Cost of Project Project Cost: R5,24.09 Crores
1 e — _—
Cost of EMP The capital cost for EMP for Nangra Kalmot (Part-1) site will be approx. Rs.
1.28 Cr and recurring cost will be approx, Rs. 10.0 Lakhs/annum and tor
_ Nangra Kalmot (Part-2) Site capital cost for EMP is Rs. 41.55 Lakhs and
o pl . — ~—{ Teeurring cost is Rs.7.96 Lakhs/annum,
: Power Requirement | The material will be excavated by open cast semi mechanized method and
_ loaded directly into tractors by the workers themselves, The operation will be
| done only from sun rige 1o sun set, So there
§ - L mining activity,

is no power requirement for the j

e ——. R e O —— . e

“———
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Water Consumption | Total water requirement is estimated to be 6 20KLD '
(KLD)
S. No. Purpose Water Water l
Requirment Fir | Requirment Fir |
Nangra kalmot Nangra kalmot ?
s i s ) ~f Pan-I(KLD) | Pan-2KLD) |/
| |Drinking [ 1.20 __110
2, Dust 2.10 ['1.90
' | Suppression ) i 8!
< L Total 3.30 1290 9
i | EMuent Quantity | Domestic wastewater = 1.76 KLD .
Con N3 "EMuent Treatment | Mobilc toilet with Septic tank followed by Soak pil, — T
gy B Baseline monitoring for the period of 'April- June 2023 has been considered. ]
a b Ambient Air Average values of ambient air result at project location are found to be: |
. $ lity
S PMio = 60.0ug/m’, PMas - 33.0 pg/m’, SO; - 7.0 pg/m’ and NO; = |
Lie oS ng/m’. The baseline air quality-devels as per the National Ambient 1!
ST | Air '
SR 3 P ]
L_ B J Quality Standards prescribed for residential and industrial area
ik '& (Standards are 100, 60, 80 and 80 pg/m* for PM o, PM25, SO2and NO2
-
- respectively). The levels of particulate dust (PMjo & PM; 5 ). SO2 and
. NO:; are within the prescribed limits. , |
- [Water Quality Total 8 groundwater samples (7 within the study area and 1 at project |
~. & location) were collected in the 10 km of study area for chemical and
” biological analysis. The groundwater qualities of the study area is !
° satisfactory. No metallic or bacterial contamination was found in the 1
":'f water quality. - T : '
o | Noise Environment | Ambient noise levels were also monitored at 8 locations within the |
N 10km radius of the project site. Noise levels recorded within project
.l .7' premises during day time are 51.6 dB(A) and during night time 38.4
" dB(A). The obtained noise level is well within prescribed limits for |
2 industrial area. .
oy Soil Environment | Total 8 soil samples (7 within 10 km study area and 1 at project |
g location) were collected and analyzed. The texture of soil is sandy loam. '

L

The organic matter, nitrogen, potassium and phosphorus content of the \p"
soil are moderate. pH of all the seH~samples is within the acceptable |
range. No impact on soil will be there due to expansion of the project.

(_A'i' Pollution  Water spraying will be done for dust suppression, 1
* Trucks will be covered with tarpaulin 1o stop dust emission.
i » PUC Centified Trucks will be deployed for lransportation.
Noise Environment s . )
* Minimum use of Horns near the village area. i
»_Use of loud sound systems in transport vehicles will be prohibited. |
Health & Safety

* Labor will be made aware of the ways of' working and satety measures.

Medical faciltes & firs sid boxes along with anti-venom wil be |
provided in the mine premises™ealth Awareness Programs and

M 0 ﬁ“t YRy ¢ U w F e
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camps shall be arranged for local villagers '

within working area |

Fugitive emission shall remain confincd locally
and emission at haul road will be controlled by water sprinkling and !

plantation.

Lood Exvircamen &

" Monnenng Cell , = )
' ® | Monitoring to be done by the Cellegnsisting of:
| 1. Owner

2. Project In~charge ‘

3. Environment Consultants !

{e il ba 1 CER | Exceutive Engincer will be mspomiblmﬁm;ﬂihcn]a_li;n—. of the CER |
i ‘S‘ o activitics. Thus, under CER, plantation in nearby village will be done.
s ‘ Further, issues raised during public hearing will be taken up as CER.
e <t | '
. . ) o o 4 7
palk - Thereafier. Environmental Engincer. Environmental Engineer, Punjab Pollution Control Board. Regional
R Office. Rupnagar brought into notice of public present at the vénue of hearing that as per the provision of
i ;;’ j; EIA natification. 2006 as amended from time to time, The persons present at the venue may sceh any
T wiformation or clarification on the proposed project from the project promoter and may also raise objections.
m il any. It was also brought into the notice of the persons present there that the information or clarification or
RS 2 T objections raised by them and reply given by the project proponent will be recorded in the proceedings of
e the hearing. which will be sent to SEIAA, Punjab for further consideration. Accordingly. she requested the
&z ; persons presents in the hearing to seek information or clarifications or raise objections. if any on the project
Ak
NPT one by one. :
T [ sr Name of the Question / suggestions / information The answers given to the
no. person / clarification that has been asked by |  question / suggestion / [
T B, | f the person information / clarification that |
i L B ! iy has been asked by the person
Rt I. | KantaDevi | She raised concerns about local residents | It will be made sure that tippers |
P TN I Village Khera | and informed that accidents and | will follow specific route and |
Kalmot damaging of roads occured in their area | run at speed @ 10 Km per hour.
f“m due to movement of tippers. If
el 2t i Destruction of any house occur, then
) ) who would take responsibility. . i
oy Rgetond 2. Isher Singh [ He was in favour of mining. Due to | The Authorities noted the I
ol tﬁm_‘&r Khlasa Village | mining activity in area, youth in their | suggestions. l
; Khera Kalmot | area will get employment. He also
Rt praised Govt for the initiative of public .
% . hearing. i
v ey I 3 Ram) I. He said all people are in favour of | He was made assured that |
£ i A5 g 2 . W \.
i Sarpanch mining. If mining is done according to | mining will be done as per !
- iady ‘ Khera Kalmot | rules and regulations. proper rules and regulations. ]
N 2. No mining should be carried out near |
AT Mandir and Gurdwara Sahib. | ‘
S5ith. do I 3. No Crusher should throw waste water ‘
| into any Khad/drain and it should not I
: ‘ disturb any path/disposal of rain water,
e el |
S L 5

Thereafier, the Environmental Engineer, Punjab Pollution Control Board, Regional Office.
Rupnagar requested the public that if anyone else wants to ask any more questions or objections
about the proposed project, he may come forward but no one came forward. After that people were
asked 10 raise their hands who are in the favor of this project, about 90% of people present there

Aowdy
B2,
G2
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msojd their hands in favor of mining project. She then asked the people 1o raise their hands who are
not in the favor of this project and about 10% of the people raised hands in opposition of mining.

During public hearing, more than 100 people were present there but only 50 persons marked their
atiendance on atiendance register.

The public hearing ended with vote of thanks to the chair and public present in the public
heari

ng. + ° °
Ao, Ut wad obiowud oy U tratthf 4aud arsa ":‘
Jput, with moumds amd with vegetiom end resd
hxm Walalien ; hund '0 Sovel
‘Ms. Anamjyot Kaur, v °ff Er. Anuradha Shama.
Sub Divisional Magistrate, Environmental Engineer,
Nangal. Rupnagar Punjab Pollution Control Board.

3\\!)‘\)"1 Rupnagar.
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Proceedings of the Public heaving conducied on 09.01.2024 at 11:00 AM in connection with
the application filed by the Exceutive Engincer Rupnagar, Drainage cum Mines & Geology,
WRD Punjab for obtnining Environmental Clearan@ under EIA  notifieation  dated
14.09.2006 for mining of minor minerals in the revenue estate of village Dayapur, Tehsil
Nangal District: Rupnagar,

The following were present to supervise the proceedings.

1. Ms. Anamijyol Kaur,
SDN Nangal,
Rupnagin

2. Er. Anuradha Sharma,
Environmental Engineer,
Punjab Pollution Control Board,
Regional Office, Rupnagar.
3 Apart from the above officers, Er. Harshant Kumar, XEN Mining, Rupnagar and [ir.
Lakhdeep Singh, SDO, Mining were also presenl.

At the outsel of the public hearing, it was observed that public/ people were standing
outside the tent within the mining site and refused to come inside. They also refused to mark their
atendance on register kept outside the hearing venue., Environmental Engincer, Punjab PU"“‘i““.:
Control Board, Regional Office, Rupnagar requested people from adjoining towns/villages to come
inside and sit s as (o start the public hearing. but no onc came inside and sit lor attending hearing
proceeding. Later, SDM Nangal-cum-Supervising officer arrived at site and also requested people
but they agin refused.

The supervising-cum-presiding committee then decided to brief public about project
and the Environmental Consultant engaged by XEN, Mining was requested to claborate the main
features of the project and the drafl EIA study report.

She explained that Exccutive Engincer Rupnagar, Drainage cum Mines & Geology.

WRD Punjab has proposed to sctup mining project for mining of minor minerals @ 240809 TPA

-;E in an area of 27.08 hectarc in the revenuc estate of village Dayapur, Tehsil Nangal District:
"‘.“ Rupnagar. The Environmental Consultant gave details of project, which are as under.
e Name of the Sand Mining Project o T
Project L II
A Location Village- Dayapur, Tehsil & District Rupnagar, State Punjab
.;%, : e S,
&;’ Project Harshant Kumar, Exccutive Engineer, Rupnagar
o proponent Contact n0.8872240486
e g Address- Office of Exceutive Engincer/Rupnagar, Drainage-Cum-Mining
q and Geology Division, WRD, Punjab, Rupnagur,
g Room No. 145, District Administrative Complex, Rupnagar
’ -
:,f i Email- XenMiningRopar@gmail.com . )
“TOR Letter Standurd ToR-SEIAA/PB/MIN2023/TOR/21 dated 11.09.2023 .
Additional ToR- SEIAA/MS/2023/1481 dated 18.09.2023

wre
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Features within
10km Radius

———

Vo | River/Canal

.

—

vic [ Industrics

"
: o
i. | Archncologicalimportant | Nil |
places e
ii. | Wild life sanctunries «... Nil
V Il-l.— Rescrved/Pratected forest | Nil
. | Mistorienl Places Nil

Swan River

N ———ios -

NIl

vii, Biodiversity Heritage Site

Nil

27.08 la

4
Quarryarea | 2433 108 ™
P'roduction Year Site | Mincable arca Depth Production
Table No. | (Total areq- (3m (Saleable
Safety  arca= | Slice Quantity of
Mineabie area Depth) Sand) \
———— in M%) tonnes/year
| First | yst] 09 52332 152 51544
10 192156 1.52 189265 = |
Sccond ond| 09 52332 1.52 51544
10 192156 152 189265
Third 3rd| 09 52332 1.52 51544
10 192156 1.52 189265
Total 722427
ﬁuducl: Sand
No. of Workers | 67
Cost of the Rs. 10.11 Crores (Approximate) ,
Project (Rs.)
Cost on EMP Capital Recurring cost
Sr § it
N Description cost (lakhs per
» + (lakhs) annum)
| Provision of Septic Tank 10,000 3.000 o
2 Handling of Solid waste 10,000 5,000
Greenbelt Development (with
tree guards)
3 (Plantation cost 27.08 I x 50 13,55,000 0
saplings/Ha= 1354 saplings @
Rs.1000 per sapling) ™
J 4 Dust Suppression Activities 2,50,000 2,00,000
L

Scanned with CamScenner
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miscellancous
6 Environmental Monitoring (Air, q
Water Soil etc.). 50,000 50,000
7 Rain Water Harvesting &
recharging
Regular health check-up camps
& [ for the workers engaged in mines 15,000 7,000
shall be organized.

TOTAL ..

17,00,000/- | 2,72,000/-

Additional Environmental Responsibilitics
Rs. 3,61,214 (Rs. 0.5 per MT of Total quantity= 722427%0.5)

s Power The material will be excavated by open cast semi mechanized method and
Requirement loaded directly into tractors by the workérs themsclves. The operation will
be donc only from sun risc to sun sct. So there is no power requirement for
the mining activity.
Water Total water requircment is estimated to be 2,10 KLD.
Consumption ‘
Purpose Total water demand
(KLD -
(KLD)
Drinking ‘34
Dust Suppression 2.75
TOTAL 6.15
Sewage Not proposed as there will be gg gignificant scwage generation
Treatment
Technology
Ambient Air Bascline monitoring for the period of April- June 2023 has been considered.
Quality Average values of ambicnt air result at project location are found to be:

PM10 =62 pg/m3, PM2.5 =34 pg/m3, SO2 =7 pg/m3 and NO2 =22 pg/m3.
The baseline air quality levels.as per the National Ambient Air Quality
Standards prescribed for residential and industrial area {Standards are 100,
60, 80 and 80 pg/m3 for PM10, PM2.5, SO2 and NO2 respectively). The
levels of particulate dust (PM10 & PM2.5 ), SO2 and NO2 are within the
prescribed limits. ™

Py Water quality

Total 8 groundwater samples (7 within the study arca and 1 at project
location) were collected in the 10 km of study arca for chemical and
biological analysis. The groundwater qualitics of the study area is

satisfactory. No metallic or bacterial contamination was found in the water

quality.

Noise
" | environment

Ambicnt noisc lcvels were also monitored at 8 locations within the 10km
radius of the project sitc. Noise levels recorded within project premises
during duy time are 52.1 dB(A) and during night time 40.8 dB(A). The
obtained noisc level is well within prescribed limits for industrial arca.

Scanned with CamScanner
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environment

_\
Air Pollution
Control

Soil Total R soil samples (7 within 10 km study arca and 1 at project location) were

-

collected and analyzed. The texture of soil is sandy clay. The organic .
matier, nitrogen, potassium angl phosphorus content of the soil are
moderate. pll of all the soil samples is within the acceptable range. No

impact on soil will be there duc to expansion of the project.

*  Loaded vehicles will be covered with (arpaulin.
* PUC centified vehicles will be used.
*_Overlonding will be avoided,

*  Plantation will be carried out along the approach road and vicinity
area,

*  Periodic air quality monitoring will be done and adequate measures
Will be done.

Noise
Control

*  Proper maintenance of vehicles will be done on regular basis.

* Necessary Personncl protective equipment will be provided to the
workers.

* Adequate silencers will be provided in all the diesel engines of
vehicles. ~

*  Minimum use of horns and speed limit of 10km/hr in the village arca.

* Plantation will be carried out along the approach road and vicinity
arca "

Health &
Safety

¢ Labours will be made aware of the ways of working and safety
messures.

* Medical facilities & first aid boxes along with anti-venom will be
provided in the mine premises,

¢ Health Awareness Programmes and camps shall be arranged for
local villagers

Monitoring
Cell

Monitoring to be done by the.Cell consisting of:
1. Owner

2. Project In-charge

3. Environment Consultants

CER/Additional
Environmen
tal Activitics

Additional Environmental Responsibilities (Rs. 0.5 per MT of Total
quantity= 722427*0.5) = For the proposed semi-mechanized mining
project at Village Dayapur, an additional amount of Rs. 3,61,214/-
will also be earmarked for development of greenbelt in and around
the project area.

Thercafier, Environmental Engineer, Punjab Pollption- Control Board, Regional Office,

Rupnagar brought into notice of public present at the venue oflien_ring that as per the provision of
EIA notification, 2006 as amended from time to time, the persons present at the venue may seck
any information or clarification on the proposed projeet from the project promoter and€hay. also
raise objections, if any. It was also brought into the notice of the persons present there that the
information or clarification or objcctions raised by them and reply given by the project proponent

will be recorded in the proceedings of the hearing, which will be sent ta SEIAA, Punjub for further

consideration. But, nobody asked specific questions about the mining site and
resistance regarding any mmmg activity. They reported that they all are against mini
Thereafier, the Envlronmental Engineer, Punjab Pollution Control Board,

showed their
ing at this site,
Regional Office,

Scanned with CamScanner
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Rupnagar requested the public to raise their hands who are in the favor of this project. no
onc raised their hands in favor of mining projeet. She then asked the people to raise their hands
who are nat in the favor of this project and almast 100% of the people raised hands in opposition

of mining. The public hearing was atiended by 120-150 people. but only 4 people signed on
altendance register.

The public hearing ended with vote of thanks to thexchair and public present in-the public
hearing.

Tir. Ahuradha Sharma,

SOM Nougal,  finmeie S i
Rupna 2-_“ 3 Punjab Pollution Onl(upnagur.'

&
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Proceedings of the Public hearing conducted on 08.01.2024 at 11:00 AM in connection with
the application filed by the Executive Engincer Rupnagar, Drainage cum Mu'nes & Geology,
WRD Punjab for obtaining Environmental Clearance under EIA notification dntefil
14.09.2006 for mining of minor minerals in the revenue estate of village Chandpur, Tehsi

Anandpur Sahib, District Rupnagar.

The following were present to supcrvise the proceedings.

1. Ms. Pooja Sayal.
Additional Deputy Commissioner (G), Bl
Rupnagar
i 2. Er. Anuradha Sharma,
e FL';}E'IQTFJ:LE'?&:% Board,
Regional Office, Rupnagar.
4 ) ;i‘: i Apart from the above officers, Er. Harshant Kumar, XEN Mining, Rupnagar and
B 3 Er. Nishant Katnoria, SDO. Mining were also present.
i W= At the outset of the public hearing, Environmental Engineer, Punjab Pollution
e i L Control Board, Regional Office, Rupnagar welcome the supervising-cum-presiding officer and
ibes de people from adjoining towns/villages who came to attend the public hearing of this proposed
wART o project.
aeie & She explained that Executive Engineer Rupnagar, Drainage cum Mines &
ui%? Geology, WRD Punjab has proposed to setup mining project for mining of minor minerals @
70307 TPA in an area of 8.20 hectare in the revenue estate of village Chandpur, Tehsil Anandpur
g 1 Sal;ib. District Rupnagar. After -considering the application of the company. the State
‘wf environment impact assessment authority (SEIAA), Punjab had issued Terms of Refcrence to.the
) A company for preparation of draft EIA study report. Now, the company has submitted draft EIA
m report to the Punjab Pollution Control Board for conducting public hearing of the project as per
< r vy the procedure prescribed in the EIA notification dated 14.09.2006. She also apprised the public
:"t;_ . . present there about the requirement of conducting of public hearing before deciding the
I 8 25 application filed by the company for getting the sand clearance for mining of minor minerals for
the above mentioned site, She also brought to the notice of public that a copy of the draft EIA
- report along with the executive summary of the same was submitted by the XEN Mining.
<55y Rupnagar (o the office of Deputy Commissioner, Rupnagar, GM, DIC. Zila Parishad and
i‘t& ' Environmental Engineer, PPCB, Regional Office, Rupnagar for access to the public and other
b stake holders.
o Thereafier, the Environmental consultant engaged by XEN. Mining was requested
to elaborate the main features of the project and the draft EJA study report. The Environmental
_,“":f consultant gave details of project which are as under; - .
- g
b i [ Name of the Project | Sand Mining Project ' ]
. I Location Village- Chandpur, Tehsil Anandpur Sahib, District Rupnagar, Punjab W
. vy me within i, Arrlmol»pgl importantplaces, Nil
3 §7 J0km Radius ii. Wild life sanctuaries Nil
i i : |_iii. | Reserved/ Protected Forest Nil 1
5 45 | iv. | Historical Places Nil ]

M ve—— e v
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v. River/Canal Nil
vi, Industries Nil
vil, Biodiversity Heritage Site Nil
8.20 Hactare (Query area:15.5 acres)
Sand e I——
2
Rs. 2.95 Corers (Approximate)
Ceost oa EMP Sr. | Environment mitigation L.Capltal Cost | Recurring Cost
Ne. wre (In Lacs) (Lacs/annum)
Water Sprinkling Measuresto | 1,00,000 50,000
be done onhaul road to
1 suppress dust & Haul Road
, and other Roads Repair and
maintenance
' Plantation and maintenance of | 4,10,000 0
; 410 saplings through State
Forest  Department  under
2 |Green  Punjab  Mission:
Plantation cost 8.20 Ha x S0
saplings/Ha=  saplings @
i Rs.1000 per sapling.
Drinking water facility, Septic | 65,000 10,000
3 Tank & Mobile toilets and
{ solid waste management
Safety equipment's such as | 20,000 10,000
4 | gloves, mask, helmet, First aid
kit etc.
Additional Environmental | 3,16,381
activities (Rs. 1.5 per MT of
‘ Total quantity 2,10,921%*1.5)
i 5 | (The amount may be deposited
o Forest Department for
utilization of the same for
development of
Green area(s)belt(s))
Regular  health  check-up | 10,000 10,000
6 |[camps for the workers
engaged in mines shall be
organized.
7 | Environmental Monitoring 50,000 20,000
(Air, Water Soil etc.).
| Total 9,71,381 1,00,000
Power The operation will be done only from sun rise to sunset. So there is no
Requirement power requirement for the mining activity
Water Consumption | Sr. Purpose Water Requirement
(KLD Water No. _ (KLD)
Consumption(KLD | |, Drinking 1.10
2 Dust Suppression 5.00
- 6.00
[?,“p Not proposed as there will be no significant sewage generation
Treatment
| Technology :
Ambient AirQuality | PM2.5, PM10, 502, NO2 and CO Ievefs mon itored for the period April to

June2023

Average value of ambient air resul at project location are found to be:
PMI0 = 62 ug/m', PM2.5 = 34 pg/m?, SO2 = 7 pg/m’ and NO2 = 22

—

=

a1
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per the National Ambient Air

pg/m’. The baseline air quality levels 8
Quality Standardsprescribed for residential and industrial area (Standards
are 100, 60, 80 and 80 pg/m’ for $M10, PM2.5, SO2 and NO2
respectively). The results when compared with National Ambient Air
Quality Standards (NAAQS) of Central Pollution Control Board (CPCB)
for "Industrial, Residential, Rural and Other Arcas" show l‘hl.l nl:
average values of ambient ait quality parameters arc well within ¢
M ' stipulated limit. i ]
8 NIRRT Water quality Total 8 groundwater samples (7 wilhifi-the study area and | at P'IOJ:“‘:
fm location) were collected in the 10 km of study area for chemical an
. = biological analysis. The groundwater qualities of the sludydm:nl hls
“"“ 3 satisfactory. No metallic or bacterial contamination Was found in the
water quality. .
::';A' Noise envi Ambient noise levels were measured at 8 locations - core as well as
¢ AR : oise :
‘.,s. s ,—‘. " bunf‘fe:m: Noise levels varied from 47.6 to 52.6 Led dB (A) during day
o time andduring night time noise levels ranged from 37:l to 42.2 Leq dB
&}R‘Q v (A). Thereare several other sources in the 10 km radius of study area,
E e« which contributes to the ocal noise level of the area
ithi ject location)
il samples (7 within the study area and. | at project
SR Soleviroament I::Ic!olslzcted nﬁd analyzed. The texture of soil is sandy clay. ThF
S SR :1;- organic matter, nitrogen, potmium'md phosphom§ gonlcm of the soil
S are moderate. pH of all the soil samples is within the acceptable
- ,;a..ﬁ — N . .
i impact on soil will be there due to expansion of the project
T Air PollutionControl o Loaded vehicles will be covered with tarpaulin.
e ] e PUC certified vehicles will be used
o il o Overloading will be avoided. ===
- “_. o Plantation will be carried out along the approach road and
ot . -Ap victat |
M Periodic air quality monitoring will be done and adequate measureswill
ST A be done.
Noise Control e Proper maintenance of vehicles will be done on regular basis.
;”:‘ ;: o Necessary Personnel protective equipment will be provided to
e th:;workers.I b i e 2
. Adequate silencers wi provided in all the diesel engines
e of vehicles.
m' o Minimum use of homs and speed limit of 10km/hr in the village
e area.
o Plantation will be carried out along the approach road and vicinity
- “‘ P
T area .
e 4 : . Health &Safety e Labours will be made aware of the ways of working and safety
- measures.

o Medical facilities & first aid boxes along with anti-venom will
beprovided in the mine premises.
o Health Awareness Programmes and camps shall be arranged for

i localvillagers

3 4 rrrvE

ol -8 MonitoringCell Monitoring to be done by the Cell consisting of:

& 1. Owner

. 2. Project In-charge Environment Consultants

= g CER/Additional Additional Environmental Responsibilities (Rs. 1.5 per MT of Total
Envir‘:‘:nenul quantity= 2,10921*1.5) = For the proposed semi-mechanized mining
Activ projectat Village Saidpur, an additional amount of Rs. 3,16,38 1 will also be

earmarked for development of greenbelt in and around the project area.

AEaER i L
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pvm'). e ‘i"::l'l'z ::“-dl:m:'-md industrial area (Standards
e Swlwm” pg/m’ for PM10, PM2.5 502 and No.z
i zt:nr:nlhs when compared with National Ambie(r:\:’c ﬁg;
:llpltitty“;:yn:-ds (NAAQS) of Central PollutionACon::olsl:;rd I(h e
for "Industrial, Residential, Rural and Other 'r:m ey e
average values of ambient air qua!lly. paramele

stipulated limit. r;.‘.aﬁ_p_r;;c ﬂ

ples (7 within (I;e study @

Water quality

e hemical and
mln:n)'::u collected in the 10 km of study area for ¢ "

lities ©
ological analysis. The groundwater qual
:lo::ff::ry Noy, metallic or bacterial contamination was

water quality.
at 8 locations - coré as well as

found in the

Nolse environment

Ambient noise levels were melsuretﬂ.k6 o §2.6 Leq dB (A) during day

; ; 4

N se levels varied from 42.2 LeqdB
ey eions nt time noise levels ranged from 37'_3 08049

time andduring nig 2 m radius of study area.

(A)- Thereare “VCI.' other sources In the 10 ki
“hxh contr ibutes 10 the IOCU' noise |CVO| of the area

Seil environment

A
i

Total § soil samples (7 within 1€ S (o il is sandy clay. The
were collected and analyzed. The t d phosphorus content of the soil

i i . polassium an s ¢
:g.:::d::ll‘:.r'p';im?fﬂ:llp?he soil samples is within the acceptable

. N ) .
inu:::cl o: soil will be there due to expansion of the project

Air PollutionControl

+  Loaded vehicles will be covered with tarpaulin.
e PUC certified vehicles will be used..
. bverlonding will be avoided.
o Plantation will be carried out along the approach road and
vicinityarea. .
Periodic air quality monitoring will be done and adequate measureswill
be done.

( Noise Control

e Proper maintenance of vehicles will be done on regular basis.

o Necessary Personnel protective equipment will be provided to
theworkers.
Adequate silencers will be provided in all the diesel engines
of vehicles.

® Minimum use of horns and speed limit of 10km/hr in the village
area

® Plantation will be carried out along the approach road and vicinity
drea

*  Labours will be made aware of the ways of working and safety
measures.

* Medical facilities & first aid boxes along with anti-venom will
beprovided in the mine premises.

. Hulth. Awareness Programmes and camps shall be arranged for
localvillagers -

Monitoring to be done by the Cell consisting of:

2. Project In-charge Environment Consultants
Additional Eavironmenta| Res
qmpﬁly- 2,10921*15) = F
projectat Village Saidpur,
camarked for developme;

1. Owner

ponsibilities (Rs. 1.5 per MT of Total

or.l'he Proposed semi-mechanized mining
an additional amount of Rs. 3,16,381will also be
nt of greenbelt in and around the project area
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r further consideration. Accordingly. she requ

Thereafter, Enyi :
Control Boarg ; » Environmental Engineer, Envirenmental Engineer, Punjab Pollution
) Reglonal Oﬂ.lce, Rupmu brought i . . th ;
hﬂﬁng - - ght into notice of public present at the venue o
persons prese per the provision of EIA notification, 2006 as amended from time to time. The
fro t at the venue may seek any information or clarification on the proposed project
m the project promoter and may also raise objections, if any. It was al

so brought into the
bjections raised by

be recorded in the proceedings of the hearing,

csted the

ections. if any on

given to the qnmiov‘
information/
has been asked by

The answer
suggestion/
clarification that
the person

No answer was given

No answer was given

No answer was given

Noted

Suggestions were noted by XEN. |
Mining. ‘

The consultant informed that proper
way will  be provided for
transportation of tippers/ vehiclcs.. She
told that road maintenance is not a

1
responsibility of project proponent. \

R !f‘ . fa
A notice of the persons present there that the information or clarification or 0
,..g,"q! lher.n and reply given by the project proponent will
SRR which will be sent to SEIAA, Punjab fo
S persons presents in the hearing to seek information or clarifications or raise obj
e the rojctane by one.
D Ay vl
ST 7 W Sr. [Name of | Question/ suggestion/ Information/
K 4 No | Person clarification that has been asked by the
R e person
]
s 1 { Nirmal AU the outset, he praised Govt. for
‘L; ‘; Singh conducting public hearing and heu.ﬁng
e ok Harial, public opinion. He raised observations
- bl Al village | reganding flooding of the land of village
s Mehndi Rajpura, Chandpur Bela due to mining and
e ad \ Kalan asked about when the slabs (which were to
. be built around the mining site) mentioned
b ot § by the Mining Authority would be buil
: 133: and also questioned the method of mining
L. s and non-compensation for the damage
e caused due to mining.
? 2 | Lambardar | There is fall in the ground water level due
il Harjit to mining, the depth of the borewells has
e e angh, increased.
P 33 village
A T Chandpur
2354 g | |Bela
. 3 |Joga Singh, | He raised issue regarding ground water
P (former that depth of bore is increasing day by day
Sarpanch), | from 25ft to 100t and asked Deptt. of
oy s g Panchayat | Mining about the action taken by them for |
& is Member, selling soil illegally lifted from the de-
. g Chandpur | silting/ mining site to other territories.
S b Bela
s 4 | Amarjit He was strongly against mining and was in
7;3,"\.‘.7 ~, Singh,  a | favour of not having mining.
Village
Caamme Chandpur
S Bela
i b 5 | ishan He raised his concem about the danger to
: Singh, the villages due to mining and falling of
W Gajpur ground water table. He suggested to
N 2 [ : improve the system of mining.
s 6 | Sarabjit He talked about the damage is being
w2 B{ sf"sh- caused to the village roads due to the
idinceod village weakening of the soil due to mining, he
i 49 ’ Chandpur | asked about the action taken and was
W' Bela drawn to reduce this damage in the future
s ,l
Sttt (4

oy

]
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Harmind
inder [ They objecied o
Singh, °°"‘P¢nu’t.;:nmdf to the non-payment of | XEN mining replied that regular work
Village cultivable land ¥ lbe 21 killas of their | of damaged roads is being done by
Chandpur | due 1o the % which have been flooded | NREGA. He informed that desilting
Bela il soil “f“keﬂed due to mining | process is being done to regulate the
il o — the sarpanch of the | flow of river. Further, 19 lakh quintals
= l_uge giving consent to the land without 7"of minor minerals have been
asking and demanded action. withdrawn from this mining site and
out of its due amount. Rs 39 lakh is
still lying in the bank account of the
Mining Department. which will be
disbursed after the quantification of
- ; minor minerals and it has also been
e B proposed to give the minor minerals to
LB the nearby villagers lower rates.
S e 8 [ Hagjinder | They suggested to stop mining due to | Noted.
oy - Singh, damage being caused to their villages due
i o Village 1o mining
Chandpur
- :ra- hf Bela .
b & ;) ‘ 9 | Surjit He was in favour of mining. Noted.
S0k .3 Singh,
e & e B { Village
3 Anie | Chandpur
SR - |Bela . ]
168 Unkown [ He told that mining can’t be done in the | No answer was given.
e il ’ \person Sutlej river. It is river/Darya not a khad
. s l J and mining shall not be allowed in nearby
- ;._;*;:_,;.',- &4 i villages of Sutlej. .. =]
—m v Thereafter, the Environmental Engineer, Punjab Pollution Control Board.
TR Regional Office, Rupnagar requested the public that if anyone else wants to ask any more
X y questions_or objections about the proposed project, he may vome forward but no one came
- A&l forward. After that people were asked to raise their hands who are in the favor of this project.
““?* about 40% of people present there raised their hands in favor of mining project. She then asked
AR the people to raise their hands who are not in the favor of this project and about 60% of the
P people raised h;hneds u;’ ;:p;;’osition of mining. The public hearing was attended by 70 persons.
t 8% public hearing ended with vote of thanks to the chair and public present in the
public hearing. ; P
Lo gt =
wed A
“_"r_i'é, "'i' g
s d Ms. Pooja $4yal,
S Additional ) Er. Anuradha Sharma,
vsasa € Rupnagar ‘ Environmental Enginecr,
PP s PPCB, Rupnagar.
W R ]
s §
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File No.: 2024/EC/F/61

Government of India P
Ministry of Environment, Forest and Climate Change \
(Issued by the State Environment Impact Assessment ’
Authority(SEIAA), PUNJAB) \\“N__/
* %k %

) Executive Engincer-cum-District Mining Officer, Rupnagar
T ap Department of Water Resource -
B - S 3

Room No. 145, D.C. Complex, Mini Secretariat. Rupnagar-PUNJAB- 140001

— BTAR Xenminingropar@gmail.com
-~ ject:

Grant of prior Environmental Clearance (EC) to the proposed Mining Project under the
provisions of EIA Notification 2006-regarding

- NN
.

& This is in reference to your application submitted to SEIAA vide proposal number
Dets SIA-PB/MIN '464100/2024 dated 26/02/2024 for grant of prior Environmental Clearance (EC) to the
—Amay project under the provision of the EIA Notification 2006-and as amended thercof.

g T ‘I.Thepuﬁhua:softhcpi'oposa'l areasbelow: ~ * -
A3 -

vt

a (D) EC Identification No. EC24B0108PB5697808N

w-; (ii) File No. 2024/EC/F/61

: (&) Clearance Type Fresh EC__ o

3 e (i) Category Bl

omafimes (v) Project/Activity Included Schedule No. 1(a) Mining of minerals

wikaa 8. (vii) Name of Project Sand Mining Project- Nangran Kalmot-1
'!.-'z e (ix) Location of Preject (District, State) ;’L‘::ﬁ:i‘;mg?;‘b'(a‘m'ﬁv Tehsil- Nangal, District-
pusnl 85 (x) Issuing Authority Tz Y . .SEIAA

:brqr (xii) Applicability of General Conditions No

% -

m“h State Environment Impact Assessment Authority, Punjab has examined the proposal for undertaking mining of
* "minor minerals in the revenue estate of Village Nangran Kalmot-1, Distt, Rupnagar, Punjab from barren land in an area of
22,77 Ha (mineable area 20.76 Ha) for quantity @5,24,758 MT (including 62,429 MT already extracted) by Executivi
. Pagineer cum District Mining Officer, Drainage-cum-Mining & Geology Division, Water Resource Departmen

. The project is covered under category ‘B1" of activity 1(a); *‘Mining of Minor Minerals” projects as per th
% gfedule appended 1o the EIA Notification 14092

| 006 and its subsequent amendments and requires appraisal at the Sta
v g ~—

Sy

48 - 2

3 i



2 5 el s

--n!)‘.‘;

(ix) Location of Project (Dlslﬂct, State)

- P e T O 3 R e R S > _——

ARG T (1)

File No.: 2024/EC/F/188
Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SETAA), PUNJAB)
% % %

B~ ol
Dated 3107/2024 @

g 3 . ;-

Executive Engincer-cum-District Mining Officer, Rupnagar

Department of Water Resource

Room No. 145, D.C. Complex, Mini Secretariat, Rupnagar, PUNJAB-140001
xenminingropar@gmail.com

Grant of prior Environmental Clearance (EC) to the proposed Mining Project under the
provisions of EIA Notification 2006-regarding

This is in reference to your application submitted to SEIAA vide proposal number
SIA PB/MIN/464487/2024 dated 19/07/2024 for grant of-prior Environmental Clearance (EC) to the
project under the provision of the EIA Notification 2006-and as amended thercof.

2. The particulars of the proposal are as below :

. i) EC Identification No. . - EC24B0108PB5531936N
(i) File No. 2024/EC/F/188
(iii) Clearance Type Fresh EC
(iv) Category Bl
(v) Project/Activity Included Schedule No. .- 1(a) Mining of minerals
(vii) Name of Project Sand Mining Project-Nangra Kalmot-3

* Vitwge: Nangra Kaimot, Tehsil- Nangal, District-
Rupnagar, Punjab

(x) Issuing Authority SETAA
(xii) Applicability of General Conditions No

A State Environment Impact Assessment Authority, Punjab has examined the proposal for grant of Environment
mm: for mining project namely “Nangran Kalmot-3" located at Village Nangran Kalmot, Tehsil Nangal, Distri
Bypnagar for undertaking mining of minor minerals (sand) @ 1,03,506.34 MT in an area of 4.0935 Ha on barren land. T

ject is covered under category ‘B1” of activity 1(a); ‘Mining of Minor Minerals” projects as per the schedule append
mm Notification 14.09.2006 and its subsequent amendments and requires appraisal at the State level.

)_J'hc proposal has been appraised as per the procedure prescribed understhe provisions of EIA Notification 14.09.2(
ised on mandatory documents enclosed with the online application viz Online Form, Pre-feasibility report, Appro

£
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MWUJ‘ ’Z. File No.: 2024/EC/F/48

Government of India
Ministry of Environment, Forest and Climate Change
(Issucd by the State Environment Imp'i\ct Assessment
Authority(SEIAA), PUNJAB) 4
%ok ok e
&

b 2n il -
L
B il & e
SR &1
Sl
. - The Exccutive Engincer
o s 5 e Department of Irrigation
oy Room. No. 145, D.C. Complex, Mini Secretariat, Rupnagar-140001
- Sw. Xenminingropar@gmail.com e e
enlSogee - e
T gt 2
5 %ﬁﬂ: " Grant of prior Environmental Clearance (EC) to the proposed Mining Project under the provisions of
3 o E1A Notification 2006-regarding
i R
7 vSir/Madam,
s ¢, LpsThis is in reference to your, application .sggmiucd to SEIAA ..vide . proposal number
b o) - S " SIA/PB/MIN/464908/2024 dated 06/03/2024 for grant of prior Environmental Clearance (EC) to the
Mpc>%e¢ <’ - - project under the provision of the EIA Notification 2006-and as amended thereof.
£ vs ’
<. ;¢ . 2-The particulars of the proposal are as below :
> S0 B
e ,;1« BR > ~+ srvzrmepe o : ‘ ) ~— R Sl
e_-;vi' :— <" (@) EC Identification No. _ EC24B0107PB5274327N
. ctm S -, (i) File No.! ' 2024/EC/F/48
ok 2 i I (iii) Clearance Type Fresh EC
. . .
.- (iv) Category Bl
o leda ini i
e (v) Project/Activity Included Schedule No. 1(a) Mining of minerals
Ladi . Py e K Lo o 1 g o . i y
. Pl i o 2% .. . Pateari, Braham Sand: Mining (boulder, gravel,
25 : 2 (vii) Name of Project ; e 8 &
r‘! Z % o sand)
2 - ’ . Village Palsari, Brahampur, District RUPNAGAR,
orutle 2 (ix) Location of Project (District, State) . B P
PUNJAB
m’t (x) Issuing Authority SEIAA
S (xii) Applicability of General Conditions Yes
T =

.5’ et o l.
¥ '§. The State Environment Impact Assessment Authority, Punjab has examined the proposal for sand mini.ng projcc_t
ﬁ.'#ﬂd' : ) with production capacity of 1,05,456 MT @35,152 TPA in an area of 5.21 Ha in the river bed of River Sutlej,
A oéau:d at Village Palsari, Brahampur Tehsil- Nangal, District- Rupnagar, Punjab. The project is covered under

tegory ‘B} of activity .1(a); ‘Mining of Minor Minerals™ projects as ‘per the schedule appended to the EIA

:’f  Notification 14.09.2006 and its subsequent amendments and requires appraisal at the State level.
[ - <, !
o
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A - =
CM/LM 3l-‘lla: No.: 2024/EC/F/28
Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment |ni'|51\ct Assessment
Authority(SEIAA), PUNJAB)
% % %

Law. .ger ..
b il 1£/03/2024

v ©

Rupinder Singh Pabla
Department of Water Resources
XEN/DMO. Drainage-cum-mining and Geology Division, D.C. Complex, Mini Secretariat, Rupnagar,

& = PUNJAB, 140001 o

o ,"‘_1 rupinder.p@punjab.gov.in b

W e .

-—-a-.S‘,ect: Grant of prior Environmental Clearance (EC) to the proposed Mining Project under the provisions of
e EIA Notification 2006-regarding

bty imegteied This i§ in reference ‘to your application 'sibmitted to SEIAA “vide proposal number
SRS SIA/PB/MIN/463811/2024 dated 28/02/2024 for grant of prior Environmental Clearance (EC) to the
LT project under the provision of the ETA Notification 2006-and as amended thereof.

l; s - g ) ‘ 2. The particulars of the proposal are as below :

PO e i :-.:.-;'4— _..'-_......\.._...... . ~y " > A e R

B - S

S LR . (i) EC ldentification No. ¢ EC24B0107PB5277814N

S (ii) File No. ' 2024/EC/F/28

wf (iii) Clearance Type Fresh EC

R (iv) Category B1

T (v) Project/Activity Included Schedule No..  1(g)Mining of minerals . .
Cap Proposed sand mining project (Boulder, gra
s sand) with production capacity of 70307 TPA ¢
i """"‘a (vii) Name of Project an area of 8.20 Ha on the Sutlej Riverbed locate

g U W village- Chandpur, Tehsil & District-Rupn

e T Punjab

e (ix) Location of Project (District, State) RUPNAGAR, PUNJAB |
b Ry, (x) Issuing Authority SEIAA
SR (xii) Applicability of General Conditions Yes

. @~

"!E ;"‘m'Slate Environment Impact Assessment Authority, Punjab has examined the proposal for sand m'm'\‘ng project
e Wilp production capacity of 70307 TPA over an area of 8.20 Ha on thg Sutlej Riverbed _\o_cmed at V\\\i‘ig'c- Ch
54 Pehsil & District-Rupnagar Punjab. The project is covered under category ‘B1" of activity 1(a); ‘Mining of
oA,

'”ﬁ"ﬁéﬁﬂs" projects as per the schedule appended to the EIA Notification 14.09.2006 and its subsequent amendm
L
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@ OFFICE OF THE DEPUTY COMMISSIONER ~ CUM -

A 4 DISTRICT MAGISTRATE, HOSHIARPUR

DRA (M) Branch

To,
Hon'ble National Green Tribunal,
Principal Bench,
New Delhi

No. _HER  /DRA (M & T), Dated: :Lé/i»/vs
SUBJECT: Regarding OA no. 624/2023 Titled as “Hills ‘vanish’ as illegal mining
rampant in beet area.”

Reference: ~ Notice of Hon'ble NGT Principal Bench, New Delhi (Faridkot House)
dated 22.11.2023 in the above matter,

~w—

With reference to the above matter, it is submitted that vide this office letter no.
5934/DRA (M & T), Dated:- 13.10.2023 it was reported that the Joint Inspection by the officers of
both the Districts (Hoshiarpur and Roopnagar) was conducted on 04.10.2023 at 10.00 AM and in
pursuance to this joint inspection, SDM, Garhshankar had submitted the report of the
committee (comprising of Tehsildar Garhshankar, SDO, Mining, Garhshankar, DSP (Mining),
Hoshiarpur, Forest Range officer, Garhshankar) vide his letter no. 1491 dated 05.10.2023 to this
office, which was as under (copy enclosed):-

“The committee members along with the officers from the District Roopnagar i.e
SDM, Sri Anandpur Sahib, SDO, Mining, Nangal, Naib Tehsildar, Noorpur Bedi, Range officer,
Noorpur Bedi conducted the joint inspection at village KalewwBeet along the boundary of the

£ District Hoshiarpur and District Roopnagar. And the spot visit concluded that the place of
raii AH illegal mining falls in village Kheda Kalmot, Tehsil Anandpur Sahib, District Roopnagar.”
. The above report, along with requisite enclosures, is again submitted for your

=2 kind consideration and perusal, please.

e

Enclosure; As above. : @/ .
TE. o S
_ B\

Deputy Commissioner,

St s Hoshl§u/._

Endst. No. - DRAM&T) Dated:-
A copy of this letter is forwarded to The Deputy Commissioner, Roopnagar, for
PRRPIR. information and necessary action please,

Deputy'é-ommluioneb

Hoshiarpur.

Faasv B
L
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4
mem.\ Magistrate, Garhshankar, Distt, Hoshiarpur, Punjab

T81101884-282022, Emalild: sdmgachshankarl @gmail.com

Dacmr)

e fel,
awe e L MA) L . Mof/lo 2027,
fm- Joint Inspeetion of Wegul Mining in Beet Aren.
T wig @ veEe @ 3w &, 5783-Reft e .00 B &) fift 03.10.2027

nddth

Qs fait 2 Ty R e nids demadt 32 gan wee. il ades

W3 fed dnrfee PR AQ afss. ot ot G @B e Bt 04.10.2023 § R
10.00 T} A2 37 3 Rar Mo fmri & 3 Gu iEs Mamedeodt »dewe wize), Qu
Wen niewe, HEMder (Faw), afew sfolteem, gaye #, I wEFD, SIS 5, 39
s, e, Qu e v, i e, B un s, e, s
w2 A e 12 s T R e 9 Tt R weowfre wrdifha T
ag T Har Wour fomry frw 3 Ivdla Ifer I fa wdfder o w fils ¥ awiz,

shrfts wdeys wite, fry qu sas Re ¥ 3) #@ 3 wodt ot st fallee & amit

m-maummm\-ﬁmwmmaﬁmaﬁ

3t 83 nigAT

Buhiam Riynede.
YT
; orn-
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o OFMOMM, GARHSHANKAR, DISTRICT HOSHIARPUR, PUNSAB

Phone No:- 01884-282026 emall |D:- tehsiidar.garhshankar@gmall.com
Y fed

§u e Rfvrede,

Vow fuv. L5 T2.... Afw, fodh of s, 2023,
ferm- inanestion of Mlsal Miningin Beet Aren,
Tew - W o @ wwwe @ s v 2: 1470, R 03.1012003 el

Qudes fedt @ i e Rt B fx ower wrds e Tt o €8 A
T Wi v RS s, shos agrlere feit © o - Hredan il e
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Nangran-Khera Kalmot 2016
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mﬂbﬂmgnz... SHOWING PEAK DISCHARGE OF CROSS DRAINAGE WORKS OF NANGAL HYDEL CHANNEL FOR THE YEAR 2012 TO 08/2023 OF NANGAL DAL/
' SUB DIVISION, NANGAL.

s.No  Nameof  Drainage works | Designed | ; DISCHARGE DURING THE YEAR 2013 TO 2023
works  RD ' Discharge | i
o : i (Cs) i i N
; | | | 2032 | 2014 TS.«. | 2016 _ 2017 | 2018 2019 ' 2020 2027 2022 | 08/2022
& m.:.uw_.? ssage | 6803 | 3400 | 496 _ 472 347 (322 334 |420 1440 390 430 1480 | 540
Ry .Sm:mr_uc_. Super 12189 | 2460 | 470 460 435 410 424 448 | a75 | 400 380 ' 380 | 515
| e Bl b o=
e xmi:_. Super vwmmmnn ‘_ 16159 303 52 45 37 32 38 a5 105 , 60 80 70 ' 119
t _ IBandiehri syphon 17734 ;1160 |65 (62 |43 |a1 |43 lse |40 50 65 o0 'ss
5 | Brahmpu: Shohon | 19399 | 1800 185 | 182 |40 (35 139 150 212 180 210 160 _ 340 )
6 , Pulwala Syohon 22584 | 713 mw 72 'nn |es |70 83 0 |72 s ss 1o
7 | Ajouli Syphion | 25335 1200 |i85 iBa 200 170 175 186 142 150 147 130 | 260
S 'JandiaSuperPassage | 27526 | 1200 | 175 168 | 155 F_S 148 (152 170 140 120 180 220
9 . Bhatiowal Syphon | 30475 | 1450 (182 178 102 |98 101 |118 90 102 11sS 95 | 215
10 DrauliSyshon 32726 | 1455 205 197 178 | 16 180 [ 220 405 306 35¢ 320 | 440
il ' Donal Agueduct 36586 11400 | 1664 | 162C | 1412 1279 1390  160a 5600 3020 3349 3320 6200
— - F et SR - H ! 1 1 - pee— " €
12 Drainzge Syphon 41125 393 (387 310 (215 210 212 245 |260 280 270 250 410
i3 Super “ussuge 42295 263 '35 w23 22 T 7] 12 10 2s 15 a5
14 superPusssge 43650 | 193 T 3. /4 410 200 160 225 200 (16
15 " Debitwali Aqueduct  4633C 11340 99t 980 5500 | 5255 | 5370 | 5650 , 5900 5100 4830 5050 7000
16 f m:umﬁmmummm ' 47550 : 256 1.4z ﬁ 130 | 125 1.1y ,u.No _ 1.30 o 80 Voweses S — ' 8.00
i _ .
17 Superpassage 48585 128 1.05 | 1.00 ,‘ 09 020 085 090 040 o — 330
18 Drainage Syzhon < 50365 803 ! Nmu 1275 - 1252 280 282 . 260 100 130 80 | 310
19 Bikapur Aqueduct 53319 ' 2300 1380 355 702 | 640 690 705 725 450 180 - 430 ' 840

20 Super Passage . 53920 269 — - e e 12,00
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Chart 7: Showing average relative humidity (%) vs. months

B Average relative humidity (%) vs. Months
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4+ 5§54 DRAINAGE SYSTN\V"H A DESQ] m,: : Q)\V" AIN RIVERS .
% Name of the River. Length in Km of dramag¢ sﬁls;m? mfﬁlsmct Roopnagar have been prescribedin
@s. : the Table-17 & 18 given below: - g

E‘" r ,'4.) e T g 4
a¢ ‘ __Table No l'l_:fﬂﬁina_ge systermiw ¥ -desct i iption of main- ivers/Drains
¥ -aHAd Sidf '.
— [E: Name of the River Discharge (Cusec)
E’" 1. | SUTLEJ RIVER T | 250000
_ [27 | BHATLAUR KHAD » ' 1500
E_‘: 3. | BUDKINADI 25000
g 4. | CHARANGANGA DRAIN 23502.96
. 5. | SWAN NADI 215000
e 6. | DABATWALI KHAND ‘ 12219.93
;- - -[77. [KOTLA KHAND 4423
e 8 SOAH KHAD 8000
sd. 9 | MIDWAN KHAD 6764
P 10 | DASSGRAIN/DONAL KHAD 11400
- _ [T [ LOHANDKHAD .. 31571.31
i 12 | USMANPUR CHOE i 250000
o
(Al
AE9Page PREPARED BY: SUB-DIVISIONAL COMMITTEE. OF RUPNAGAR DISTRICT
ASSISTED BY: RSP GREEN DEVELOPMENT AND LABORATORIES PVT, LTD
L e -
‘« :



